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show cause memorandum is yet to be /submitted as these

memorandum received very shortly.

. Copy of the ¥ show cause

memorandum /dated 13.01w2015.;an§§

Molhd_ Mo

15.01.2015 [is enclosed herewiti¥%.

and marked/ as Annexure:- 8.

4.14 That the applicant begs to state that out of five
cases registered by CBI, in| one case the Special
Judge, CBI, Assam had acquitted the applicant from the

- charges and in our cases |he was convicted. The
applicant preferred appeal Against all four cases’
separately ahd the Hon’ble uwahati High Court was
pleased tg stay the senten;— in all the four cases. e
The bail/ was extended and operation of the sentence
passed /would remain suspendpd till disposal of the
appeal /petition. Stay was grpnted in Special Case No.

06/06,/ 07/06, 08/06 and 19/04.

Copy of the \Hon’ble High Court
order in Casé No.. 06/06, 07/06 '

08/06 | and 19Y06 are enclosed
herewith and marked as
Annexure:- 9, \10, 11 ‘and 12

respectively.

4.15 That the applicant beg

since the
sentence awarded by the pecial Judge wals suspended by
thel Hon’ble Gauhati Hig are not yet
completed and it is stAll under‘judicia‘asgrgtinxvas

such| the department at/ this stage could \not takewény

stepg to cut 100% penhsion of the applic-nt. Further

the uépértment had/ already initiated epartmental

procee#ing on the game allegation which re already
completdd and fingl order could not be issuied because
of stay anted/ by Hon’ble Delhi High Court. It is
therefore not reasohable to take action under Rule 9

of CCS (Pension) Rules 1972. The department had
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' B The applicatiocn is admitted.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.62 of 2002
Original Application No. 68 of 2002
Original Application No..2 of 2002

Original Application No.69 of 2002

Original Application No.70 of 2002
\ And
: Original Application No.l51 of 2002

Date of decision: This the 19th day of August 2002

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

The Hon'ble Mr K.K. Sharma, Administrative Member

0.A.N0.62/2002

"l. Smt Usham Kamila Devi
2., Md. Abdul Kalam Shah
3. Sri Thokchom Basanta Singh

All are working as Computer in the

Office of the Directorate of Census Operations,

Manipur, Imphal. ++scs.Applicants
By Advocates Mr B.K. Sharma, Mr S. Sarma,
Mr U.K. Nair and Ms U. Das.

- versus -

1. The Union of India, represented by the
Secretary to the Government of India,
Ministry of Home Affairs,

New Delhi.

2. The Registrar General of India,

New Delhi.

3. The Director of Census Operations,
Manipur, Imphal.
4. The Assistant Director of Census Operatlons,
Manipur, Imphal. «++...Respondents
By Advocatés Mr A. Deb Roy, Sr. C.G.S.C.,
Mr K.N. Choudhury, Mr I Chowdhury and Mr B.C. Das.

0.A.No.68/2002

‘1. Shri Bimalananda Das,
S/o Shri Amalananda Das,
Resident of Village Mirza,
P.S.- Palashbari, Kamrup, Assam.
2. Shri Nagen Rabha,
S/o Shri Bipin Rabha,
Village~ Shar Khari, P.O.- Loharaghat,
P.S. Palashbari, Kamrup, Assam.
3. Shri Arjun Baruah,
S/o Shri Arjun Baruah,
P.0.& Village- Arikuchi, :
) Nalbari, Assam. «seseApplicants
t/ﬁ\,y/ By Advocates Mr M. Chanda, Mrs N.D. Goswami
and Mr G.N. Chakraborty.

- versus -.
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1. The Union of India, through the
Secretary to the Government of India,
Ministry of Home Affairs, New Delhi.

2. The Registrar General of Census Operations,
New Delhi.

3. Shri J.K. Banthia,
Registrar General of Census Operations,
New Delhi.

4. The Director Census Operations.
Assam, G.S. Road, Guwahati.

5. The Deputy Director of Census Operations,

~ Assam, G.S. Road, Guwahati.

6. Shri N.C. Sen, ’
Deputy Director of Census Operations,
Assam, G.S. Road, Guwahati.

By Advocates Mr A. Deb Roy, Sr. C.G.S.C.,

Mr K.N. Choudhury, Mr I. Chowdhury and Mr B.C. Das.

...-..Respondents

0.A.No.2/2002

Shri Bikul Chandra Hazarika,
S/o Late Bhanashyam Hazarika,
P.S. Kampur, District- Nagaon, Assam.’

By Advocates Mr M. Pathak and Mr D. Barua.

....s.Applicant

- versus -

1. The Union of India, through the
Secretary to the Government of India,
Ministry of Home Affaris, New Delhi.

2. The Registrar of Census Operations,

New Delhi. .

3. The Director of Census Operations, Assam
G.S. Road, Guwahati.

4. The State of Assam, represented through the
Secretary to the Government of Assam,
Personnel (B), Dispur, Guwahati.

By Advocates Mr A. Deb Roy, Sr. C.G.S.C.,

Mr K.N. Choudhury, Mr I. Chowdhury and Mr B.C. Das.

0.A.N0.69/2002

Shri Tara Charan Kalita,

S/o Shri Samudra Kalita,

Resident of Village No.l Jiakur,
P.O.-Kukurmara, District- Kamrup, Assam.

By Advocates Mr M. Chanda, MNrs N.D. Goswami and
Mr G.N. Chakraborty.

....s.Respondents

- versus -

1. The Union of India, through the
Secretary to the Government of India,
Ministry of Home Affairs, New Delhi.

2. The Registrar General of Census Operations,
New Delhi.

3. Shri J.K. Banthia,
Registrar General of Census Operations,
New Delhi.

4. The Director of Census Operations,
Assam, G.S. Road, Guwahati.

5. The Deputy Director of Census Operations,
Assam, G.S. Road, Guwahati. ,

6. Shri N.C. Sen,
Deputy Director of Census Operations,
Assam, G.S. Road, Guwahati.

By. Advocates Mr A. Deb Roy: Sr. C.G.S.C.,

Mr K.N. Choudhury, Mr I. Chowdhury and Mr B.C. Das.

. +++0.Respondents
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0.A.No.70/2002

1. Smt Ratna Bhattacharjee
2. Shri Karuna Ram Das

Working as Computer/Assistant Compiler

respectively in the Office of the

Director of Census Operations,

Assam, Guwahati (since terminated). «+e..s.Applicants

By Advocates Mr M. Pathak and Mr D. Barua.
- versus -

1. The Union of India,
Through the Secretary to the
Government of India,
Ministry of Home Affairs,
New Delhi.
2. The Registrar General of India,
New Delhi.
3. The Director of Census Operations,
Assam,
G.S. Road, Guwahati.
4. The Deputy Director of Census Operations,
Assam,
G.S. Road, Guwahati.
5. The Assistant Director of Census Operations,
Assam, Guwahati. ......Respondents
By Advocates Mr A. Deb Roy, Sr. C.G.S5.C.,
Mr K.N. Choudhury, Mr I. Chowdhury and Mr B.C. Das.

0.A.No.151/2002

Shri Indrajit Das,

S/o Late Jitendra Lal Das,

C/o Miss Chandana Das;,

Bishnupur, Guwahati. ...ss.Applicant

By Advocates Mr M. Chanda, Mrs N.D. Goswami
and Mr G.N. Chakraborty.

- versus -
1. The Union of India, through the

Secretary to the Government of India,
Ministry of Home Affairs,

New Delhi.
2. The Registrar General of Census Operations,
New Delhi.
3. The Director 6f Census Operations,
Assam,

G.S. Road, Guwahati.

4. The Deputy Director of Census Operations,
Assam, G.S. Road, Guwahati.

5. Shri N.C. Sen,
Deputy Director of Census Operations,
Assam, G.S. Road, Guwahati.

6. The Assistant Director of Census Operations,

Assam, Office of the Director of Census Operations,
Assam, G.S. Road, Guwahati. .+....Respondents

‘ By Advocates Mr A. Deb Roy, Sr. C.G.S.C.,
r K.N. Choudhury, Mr I. Chowdhury and Mr B.C. Das.

—— —
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CHOWDHURY. J. (Vv.C.)

All these applications were taken up together for
‘consideration, since it involves commonality both in facts

and law as well.

2. The basic issue ©pertains to absorption of

retrenched Census employees of 1991. All the applicants
were engaged during the Census Operations and they were

retrenched when the Census Operation was over.

3. The three applicants in O0.A.No.62 of 2002 are
working as Computer in the Office of the Director of
Census Operations, Manipur. The three applicants knocked
the door of this Tribunal for their absorption under the
respondents on commencement of 2001 Census. They preferred
three separate applications before this Tribunal which
were registered and numbered as 0.A.No.89 of 2000, O.A.
No.363 of 1999 and 0.A.No.51 of 2000. It was pleaded that
those O.A.s were disposed of by this Tribunal with the
direction on the respondents for appointment of the
applicants against available vacancies. The respondents
submitted Review Applications and sought for review of the
Judgment and Order of the Tribunal. By order dated
11.1.2001 all the Review Applications were dismissed. The
respondents thereafter preferred Writ Petitions before the
High Court assailing the order of the Tribunal. By a
common Judgment and Order dated 7.6.2001 the High Court
dismissed all the seven Writ Petitions. The full text of

the operative part of the Judgment and Order dated

7.6.200l..000.....
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7.6.2001 is reproduced below:

“While dismissing the writ petitions, we
hereby direct the petitioners to carry out the
directions given by the CAT within two weeks.
However, we, as a matter of abundant caution, make
it clear that the petitioners would offer the
vacancies to the retrenchees according to their
length of service. A person with longer length of
service in a particular category would be offered
the job first and then the other retrenchees in
that order. After exhausting the retrenchees, if
there are still more vacancies available, those may
be filled by any other method provided under the
Rules. These directions would be applicable to all
the retrenchees irrespective of whether or not they
were applicants before the CAT."

4. By order dated 30.7.2001 .the three apblicants in
0.A.No0.62/2002 were re-engaged as Compiler, they being the
seniormost retrenched employees of 1991 Census, subject to
the following conditions: |

"l) Their re-engagement will not bestow upon them
any right for regularisation in the posts in which
they are appointed and in any other posts and
their services shall be terminated at any time
without assigning any reason thereof;

2) As the posts are created to attend to the
additional work of Census of India 2001 and likely
to be discontinued on or before 20.2.2002 their
services shall stand terminated on the
discontinuation/abolition of the temporary posts
created for Census of India 2001 and the Govt.
shall have no liability thereafter.

3) The re-engagement is given strictly as per
seniority as per the directions of the Hon'ble High
Court in the aforesaid order against the available
vacancies."

Being aggrieveé by the action of the respondents for
engaging them for limited period instead of regularising
them, the applicants moved this Tribunal assailing the
legitimacy of the action of the respondents.

5. in' O0.A.No.68 of 2002 the three applicants were
-engaged by the respondents in connection with the 1991
Census work. They continued to work in the department and
their services were terminated in December 1993. They

assailed the order of termination beforé the Tribunal in

&,\J,»/wO.A.No.269 of 1993. The Tribunal by Judgment and Order

5‘06.1998.-...0..

dated
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5.6.1998 disposed of said O.A. directing the respondents
to act as per law enunciated by the Apex Court in Union of
India Vs. Dinesh Chandra Saxena, reported in 1995 (29) ATC
585. The applicants made representation before the
authority. Failing to get appropriate remedy all the
applicants including applicant Nos.l and 2 again moved the
Tribunal by filing O.A.No.161 of 1999. By Judgment and
Order dated 16.2.2000 the Tribunal directed the
respondents to absorb the applicants in vacancies that

would occur for census operations of 200l. Similarly, the

applicant No.3 also preferred 0.A.No.76 of 2000 before the -

Tribunal, which was also disposed of on 25.2.2000 in
similar fashion. The respondents, however, took steps for
appointing persons by transfer on deputation to fill up
the posts available for census of India 2001. At that
stage, the three applicants alongwith one Harish Chandra
Rabha moved the Tribunal assailing the methodology of
recruitment for filling up vacancies of the 2001 Census
overlooking their case for absorption. The matter was
finally disposed of by Judgment and Order dated 6.2.2002
in 0.A.No.142 of 2000. The Tribunal held that the case was
squarely covered by the decision of the Tribunal finally
merged in the decision rendered by the Gauhati High Court
in WP(C) Nos.2531/2001, 2532/2001, 2533/2001, 2534/2001,
2535/2001, 2536/2001 and 2537/2001 on 7.6.2001. By the
impugned order dated 28.2.2002 the applicants' services
were discontinued with effect from the afternoon of
28.2.2002. Hence the three applicants moved the

0.A.No.68/2002 assailing the legitimacy of the order dated
28.2.2002.

i
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6. The other four applications namely,_O.A.No,Z/ZOOZ,

© 0.A.N0.69/2002, 0.A.No.70/2002 and 0.A.N0.151/2002 are

also factually similar. Therefore, further discussions on

these cases are not made.

7. The respondents contested the case and submitted
their written statements. In the written statements the
respondents pleaded that as per the order of the Tribunal,
the applicants were ordered to be appointed against Census

related posts and they'were appointed against Census
posts only and their services were terminated - as soon as

the Census Operation was over.

8. ‘We have heard the léarned counsel for the parties
at length. After the decision rendered by the High Court
in WP(C) Nos.2531, 2532, 2533, 2534, 2535, 2536 and 2537
of 2001 vide Judgment and Order dated 7.6.2001, the matter
stood concluded. All the decisions rendered by the Central
Administrative Tribunal got merged in the decision of the
High Court. The High Court upheld the decision of the
Central Administrative Tribunal and concurred with the
reasoning adopted by the Tribunal. The matter did not end

there. The High Court further directed the respondents to
offer vacancies to the retrenchees according to length of
service. The person with longer length of service in A
particular category was to be offered job first than
other retrenchees. After exhausting the retrenchees, if
more vacancies came to surface, the authorities were
directed té fill up the posts by other methodology
provided by the Recruitment Rules. The High Court

clarified that order and stated that the Judgment and

L\\g/’_» Order of the High Court dated 7.6.2001 would be applicable

£Oeeveosne
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to all the retrenchees irrespective of whether or not they
were applicants before the Tribunal. Retrenchees mean.,
persons who were retrenched in 1991 Census. The Tribunal,
mqrev particularly the High Court also referred to the
decision rendered by the Supreme Court in Government of
Tamil Nadu and another Vs. G. Mohamed Ammenudeen and
others, geported in (1997) 7 SCC 499. As per the letter
and spirit of this decision, the retrenchees were to be
absorbed in terms of the directiQn issued by the High
Court in conformity with the principles laid down in Md.
Ammenudeen (Supra). In Dinesh Chandra Saxena (Supra) s

on the fact situation the Supreme Court was not inclined

" to issue a direction for framing any scheme for

regularisation of those persons, more SO since they were
engaged on contract basis for a limited period on a fixed
pay. Nevertheless, the Supreme Court directed the
Directorate of Census Operations, Uttar Pradesh to
consider the- retrenched employees for direct recruitment
ih regqular posts in the Directorate of Census Operations,
Uttar Pradesh in the manner indicated in the Jjudgment.
Therafter the Supreme Court had the occasion to deal with
the matter in G. M§hamed Ammenudeen and others (Supra) in
Civil Appeal No.810 of 1998. The Supreme Court passed an
interim order on 11.3.1999 directing respondent authority
to frame a scheme to absorb the respondents (in C.A.810/
1998) and other employees who were retrenched and who were
similarly placed. The Supreme Court in the aforesaid order
noted the peculiarity of service of the Census employees
who were- engaged for a limited duration and thereafter
ghey were retrenched on completion of the project, thereby
losiny both the employment and their position in the

queue in the employment exchange. The respondent authority

WASeeeeoooaososse
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was accordingly difected to work out a scheme for their
absorption. The record of the proceedings of the Supreme
Court dated 11.3.1999 in C.A.No.810/1998 was reported in
2001 (9) sCC 750. Sequel to the order of the Supreme

Court, the State of Tamil Nadu prepared a scheme and

submitted before the Supreme Court. The Government O.M.

No.144 dated 11.8.1999 was brought to the notice of the

Supreme Court, which reads as follows:

i) - Retrenched employees of the Census
Organisation in Tamil Nadu with not less than six
months' service were placed in priority (iii) list
under Group III for employment assistance through
employment exchanges.

ii) A period of three years was ordered to be
excluded in computing their age for appointment
through the Tamil Nadu Public Service Commission
and the employment exchanges, provided they had
rendered temporary service of at least six months
in the Census Organisation of this State.

iii) The rule of reservation was to be
followed in making the appointment of retrenched
census employees."

The matter was finally disposed of by the Supreme Court by

Judgment and Order dated 28.9.1999 ((1999) 7 SCC 499).

- The Supreme Court, on consideration of all the materials

on record found that clauses (i) and (ii) of
aforementioned 0.M. would cause hardship and would not be

workable and accordingly directed the State Government to

~ delete these two conditions and ordered that all that may

be insisted upon was that retrenched employees of Census
Department could be placed in Group IV and the condition
relating to the exclusion of three years from their age
was to be deleted. The mattervagain came up before the
Supreme Court in Contempt Petition (C) No.103 of 2000 etc.

(in CA No.810/1998) in N. Palani Vs. Thiru A.P. Muthuswami

~and another, reported in (2001) 9 SCC 748. The Supreme

Court as per order of the Supreme Court issued

Notification..ceeeese

s it
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Notification to the following effect vide GOMs No.144,

P&AR dated 11.8.1999:

“(a) All the retrenched employees of <Census
Organisation shall be placed in priority (iii) list
under Group IV for employment assistance.through
employment exchanges for sponsoring against the

vacancies arising in State Government, local bodies
and public undertakings.

(b) The retrenched employees of Census
Organization shall be shall be exempted from the
age-limit prescribed in the relevant Service Rules
governing the posts in which they are to be
appointed. This concesssion shall apply only to the
retrenched employees of 1991 Census."

The Supreme Court found that clause (a) was not justified,
by asking that ex-employees were to be sponsored again by
employment exchanges and that condition would not be in
conformity with the order of the Supreme Court. The
Supreme Court accordingly directed that the proper course
would be to consider their cases as retrenched employees
in a separate category and work out a scheme to fit them
against appropriate posts. It may be mentioned that all
the aforesaid cases relate to appointment made by the
State Governments for the purpose of assisting and

conducting the census and in that context the Supreme

Court directed the State Government.

9. Admittedly, the applicants in these applications
were engaged by the respondents alone. The directions were
issued for absorption of the retrenched employees. We.find
no justification for giving any narrow, constricted, rabid
and abtruse restrictions to the judgment of the court. The
respondents sought to mean as if the directions were
confined for vacancies of Census Operation of 2001,
Whatever misgivings could have been there was cleared
by the decision of the High Court in WP(C) Nos.2531, 2532,
2533, 2534, 2535, 2536 and 2537 of 200l. The High Court
referred to the decision of G. Mohamed Amenudeen and

others (Supra) and directed to offer vacancies to

retrencheesS.ceeecesee
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retrenchees accordiné to their 1length qf service and
only after exhausting retrenchees if there were still
vacancies available those could be filled as per the
Recruitment Rules. Appointment by Recruitment Rules itself
means regqlar appointment and not appointment by way of
stop-gap arrangement. The contention of the respondents
that the claim of the applicants was to be confined to the
Census posts alone and therefore, the judgment was not
meant to be used for regular absorption, in our view is
an ultra-technical attitude. In this connection it would
be appropriate to recall the observation of Bose, J. in
State of U.P. Vs. Mohd. Nooh, reported in 1958 SCR 595
(613 and 614), where he observed :

n

seesssscess..Justice should, in my opinion
be administered in our courts in a common sense
liberal way and be broad-based on human values
rather than on narrow and restricted considerations
hedged round with hair-splitting technicals~

1ti@Seeeceennncnnas

10. The High Court direction was not confined only to
the applicant, but to all retrenched employees
irrespective of whether -they were applicants before the
Tribunal or not. The order was made for absorption of the
Census retrenched employees in the light of the judgment

rendered bythe Apex Court in Mohamed Ammenudeen (Supra).

11. As stated earlier the decision of the Tribunal was
subject to judicial review under Article 226. The
respondents went for such judicial review before the High
Court and judgment was rendered by the High Court at the
instance of the’ respondents. The Judgment and Order
rendered by the Tribunal was merged with the decision of
the High Court‘alone and is subsisting and operative and

therefore, capable of enforcement. The Constitution Bench

L/“V”‘y'in Collector of Customs, Calcutta Vs. East India

2 L/

Commercial Co. Ltd, reported in (1963) 2 SCR 563 (568)

Made.csescees
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made the following observation:

" The question therefore turns on whether the
order of the original authority becomes merged in
the order of the appellate authority even where the
appellate authority merely dismisses the appeal
without any modification of the order of the
original authority. It is obvious that when an
appeal is made, the appellate authority can do one
.of the three things, namely, (i) it may reverse the
order under appeal, (ii) it may modify that order,
and (iii) it may merely dismiss the appeal and thus
confirm the order without any modification. It is
not disputed that in the first two cases where the
order of the original authority is either reversed
or modified it 1is the order of the appellate
authority which is the operative order and if the

High Court has no jurisdiction to issue a writ to

the appellate authority it cannot issue a writ to
the original authority. The question therefore is
whether there is any difference between these two
cases and thée third case where the appellate
authority dismisses the appeal and thus confirms
the order of the original authority. It seems to us
that on principle it is difficult to draw a
distinction between the first t wo kinds of orders
passed by teh appellate authority and the third
kind of order passedby it. In all these three cases
after the appellate authority has disposed of the
appeal, the operative order is the order of the
appellate authority whether it has reversed the
original order of modified it or confirmed it. In
law, the appellate order as an appellate order of
reversal or modification.”

The Supreme Courf interpreted the aforesaid case in the
light of Sections 96, 100 and 115 of the Civil Procedﬁre
Code, 1908. The Doctrine of Merger is applicable in the
case of a decision rendered by a Tribunal resolved by the
Qecision of the superior court. Powers of adjudication,
ordinarily vested in courts are now being exercised under
the law by Tribunals and other constituted auchority. In
S.S. Rathore Vs. State of M.P., reported in (1989) 4 sCC
582, it was, in fact held that there was no justification
for bringing any distinction between Courts and Tribunals

with regard to the principle of merger.
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12, In view of the clear pronouncement by the Tribunal
. and subsequently upheld by the High Court we asked Mr K.N.
Choudhury, learned counsel for the respondents as to
whether the matter could be resolved by the authority. Mr
K.N. Choudhury in course of hearing placed before us a
communication sent by Deputy Régistrar General of India,
vide Memo dated 15.7.2002. The full text of the
communication is reproduced below:

"I am directed to refer to your letter
No.DCO(E)175/2000/5782 dated 5.7.2002 and to say
that the following concessions are already
available to those employees who were temporarily
engaged purely on ad-hoc and temporary basis
against the short term posts created in connection
with the Census and whose services were terminated
after abolishing the temporary posts.

1. As per the judgement of the Hon'ble Supreme
- Court of India, dated 24.02.1995 in Civil
Appeal No.73169 of 1991 Union of India &
Ors. Versus Dinesh Kumar Saxena & Ors. the
retrenched Census employees are entitled to
be considered along with general candidates
for appointments in any regular vacancies if .
such employees are otherwise qualified and
eligible for the posts. For this purpose the
length of temporary service of such
employees in the Census department shall be
considered for relaxing the age for such
appointment.

2. In terms of the order dated 7th June, 2001
passed by the Hon'ble High Court, Guwahati
in Writ petition ‘No.2531/2001 to 253772001,
the retrenched Census employees are entitled
to be temporarily re-engaged against the
vacant temporary posts created in connection
with Census, 2001 in the order of their
seniority i.e. a person with longer length
of service in a particular category would be
offered the job first and then the other
retrenchees in that order.

It is also submitted that the applicants to
the aforementioned OAs can not be regularized
against the regular vacancies in view of the
following as per the advice from Deptt. of
Personnel & Training:-

1. Recruitment to the regular posts is made in
accordance with the Recruitment Rules which

- are framed wunder Article 309 of the
Constitution of India. The recruitment
rules for regular appointment can not be

dispensed...cc....
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dispensed with for regularising the persons
engaged for short-term work. Any relaxation
would have far-reaching adverse
implications in several Ministries/Depart-
ments under the Government and in other
parts of the country.

2. Appointment to the regular posts is made
through the prescribed channels viz. Staff
Selection Commission. Further, presently
recruitment to the regular vacant posts can
not be done .without obtaining clearance

from the Screening Committee of the concern-

ed Ministry. Besides this, the other
formalities int he direct recruitment
procedure are also to be complied with viz.
following the post-based roster, etc.

3. Government policy is to right-size
manpower. It would not be proper to provide
regular jobs without work.

4. Regularization of the short-term employees
bypassing the recruitment rules and Staff
Selection Commission, etc. would be
violation of Art. 16 of the Constitution.

In view of the above circumstances, it will not
be possible to appoint directly the applicants of
the above mentioned O.A.s in regular vacancies. You
may accordingly apprise the position to the HOn'ble
Tribunal through the concerned Govt. counsel.”

13. It seems the authority decided to re-write the

judgment of the Tribunal merged with the decision of the

High Court. In our view the respondents acted in a most

illegal fashion in attempting to: sit over the judgment of: the

Tribunal that merged with the judgment of the High Court.
The reépondents acted contumaciously in its bid to
circumvent the judicial decisions. Seemingly, the
respondents acted to stonewall a judicial decision
obdurately contrary to the scheme-of the Constitution and
the spirit of the Rule of Law. The administration is not
to sit in an appeal against a judicial order nor should it
attempt to - emend or revise a judicial decision. .The: -
functional‘ utility of the Constitutional edifice is needad

to be ensured and not to be downgraded. The High court

order in clear terms observed that only after exhausting

theeeeesees
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the retrenchees, if there are still more vacancies

" available, those may be filled by any other method

provided under the Rules. Rules mean Recruitment Rules. A

judicial decision given by a competent court was not meant

"to be flouted in this: fashion.

. 14. A Government and for that matter the public

officials under the Indian Constitution are not above Law.
A Government is not the Government of men, but of law. Tne
maxim "The King can do no wrdng" is anathema to the
Constitutional Scheme. There is equalitj before the Law
and equal protection of laws. The - Government and ﬁhe
public authorities are subject to jufiediction of Courts

and Tribunals. They are not immune from the ordinary legal

- process.

15. The Indian Parliament enacted the Administrative

Tribunals Act, 1985 to provide for the adjudication or

:trial.. by, Administrative Tribunals of disputes and

complaints with respect to recruitment and conditions of

‘service of persons appointed to public services and posts

in eonnectibn with the affairs of the Union or of any
State. The decision of the Tribunal is final and binding
subject to judicial review by the higher constitutional
courts. To permit ﬁhengecutive to review or to reverse
such decision would amount to interfenence with the
exercise of Jjudicial function. It. would amount to

subjecting the decision of the Tribunal and Court to the

‘scrutiny of the Executive which does not countenance with

the scheme of independence of the judiciary and rule of

‘law. The Executive is to obey the judicial decision. The
ﬁudgments and Ofders-of the Tribunal in these cases were

upheld by the High Court and the same attained finality.

L oimdhen . i e
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le. When the High Court had passed an order which
attained finality, question of obtaining clearance from
the Screening Committee of the concerned Ministry or
dispensation and/or approbation from the concerned
Ministry do ndt arise.

17..  The plea raised by the respondents to avert the

‘decision of the court is incompatible and anthithetic to

rule of law. The plea of administrative expediency will

not provide lee way on the authority to bye pass the
decision of the competent court. Needless to state that
those who rouse the hornet's nest should not complain of

being stung'és was observed by 0. Chinnappa Reddy J. in B.

Prabhakar Rao and Ors. Vs. State of Andhra Pradesh and

Others 1985 (Supp) SCC 432. In this context it would be

apt to recall the statement of Lord Denning M.R. in

‘Bradbury Vs. London Borough of Enfield (1967) 3 Aall

England Report 434:

"It has been suggested by the chief education
officer that, if an injunction is granted, chaos
will supervene. All the arrangements have been made
for 'the next term, the teachers appointed to the

new comprehensive shcools, the pupils allotted

their "places and so forth. It would be next to
impossible, he says, to reverse all the
arrangements without complete chaos and damage to
teachers, pupils and public. I must say this : if a
local authority does not fulfil the requirements of
the law, this Court will see that it does fulfil
them. It will not 1listen readily to suggestions of
"chaos". The department of education and the
council are subject to the rule of law and must
comply with it, just like be obeyed: but I do not
think that <chaos will result. The evidence
convinces me that the “chaos" is much
overstated.... I see no reason why the position
should not be restored, so that the eight schools

retain their previous character until the statutory’

requirements are fulfilled. I can well see- that
there may be a considerable upset for a number of
people, but think it far more important to uphold
the rule of laweseeeeeeas.”

e et e b, e <+
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18. If the authority acts incongruously in disregarding
the direction of the court law is not debilitated and the
court will not be unnerved in compelling the authority to
abide by the law upholding the rule of law is no less
important.

19. For all the reasons stated above we set aside the
orders dated 28.2.2002 passed by the respondents in the
above 0.A.s and direct the concerned authority tb take
appropriate measure to absorb the applicants including the
other retrenched employees as per thevdirecfion of the
High Court expeditiously and preferably within four months
from the date of receipt of the order.

20. The applications are accordingly allowed. The
respondents are ordered ﬁo pay cost of Rs;lODO/— (Rupees

one thousand only) each to the applicants.

KA Slana—

( K. K. SHARMA ) ( D. N. CHOWDHURY )
ADMINISTRATIVE MEMBER VICE-CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

(An Application under Section 19 of the Administrative Tribunals Act
1985).

0.A. No. ..../2002

€51

ri Indrajit Das

Son of Late Jitendra Lal Das
Clo Miss Chandana Das,
Vivekananda Path
Bishnupur,

Guwahati~781016

W e SRR Toant

(N

Union of India

Through the Secretary to the
Government of India, Ministry |
of Home affairs,

few Delhl.

. Registrar General of Census Operations,
2/, Man Singh Road,

FHaw Dalhi.
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2.

4.

4.1

-

The applicant declares that this application is within the

surisdiction of the Hon’ble Tribunal.

— ey

Limitation

Limitation
The applicatio further declare that this application is filed
within the prescribed e o of limitation as per administrative

Tribunals Act, 1965,

Facts of the Case

That the applicant iz a citizen of India and as such he 1s

entitled to all the rights and privileges as guarantesd under et

Constitution.

That the applicant iz an Arts Graduate and passed his B.A. (Econ)

in 1985, Thereaftter he jolned on 4. 04,1991 as Computor in hhe

affice of the Director of Census Operations, fesam, - Guwahatil on ac
hoe basis in connection with the works of 1991 Densus.

That the applicant having been appointed s0, continued to work in

wartment under the over all control of Respondsnt Mo, Bt

fhe
on 21.12.19935, the then Respondent No.z jesued a lethar wheraky

trhe services of the applicant alonawith others stood terminated

with effect from 31.12.1993 The applicant along with 21 other é:
r@tr&nched O SOns challenasd the sald order dabed 1. 181995

sefore this Hon'ble Tribunai wide D.h. MNo ﬁ@@f?f; The Hon'ble
Tribunal stayed the operation of the sald order as an interim

messure and the applicant therafors continued to serve At

entually following the vacation of the stay order,

&

was terminated in 1994 slong with others. The Q.. Mo 2GR IPE wan

fowever Finally disposed of on 56,1998 holding that e

~ondent Ne.2 of that 0.6, would take action to appoint the

Q.



ESTele] lrrant ,,,,,, in any regular vacancy which might arise in near future
if the applicants were otherwise gualifisd and eligible for thoss
postes and in that event the applicants might individually approach

e Respondent Mo.% of the said 0.6, (how re SO idant no.2 in this

That - the applicant along with others approachsed the
respondents time and again for thelir sbhsorption against the
available existing vacancies in terms of the Judgment and order

dated 5

L1295 butlall went in vain. However, soma of th@'batch
mates of this applicant namely Shri Bimalnanda Das, Magen Hdtﬂd
S un Eﬁruah'agit&tﬁd the matter before the Hon’ble ucnf"ul
Gdministrative Tribunal by filing fresh 0.6, Nos. 163’”
TES2000, 142 /2000, Z42/7000. The Hon"ble Tribunal disposed of all
the aforesaid Oes relterating its < rpftxnr to the respondents Lo
considar for abﬁmrpﬁimn of the retrenched persons against thé
available existing vacancies which finally merged in the Judgment
dated 7.6.2001 passed by the Hon’ble Gauhati High Court in w200

Mos. 2531701 to 2537/01.

That the Hon’ble Gauhati High Court by its judgment passed on

T.6LE00L in WL (C) Mos. 25 551/ 01 to 2537/01 clarified the orders

of the Hon'ble CAT and laid down the law on this matter by —
directing the Respondents to offer the vacancies to tha

retrenchees according to thelir lengtbh of service. & person with

longer length of service in a particular categoy would be

af fered the job first and then the other retrenchees in that

crader. After exhausting the rr:nuh eps, 1T thers are still more

wacanciss avaeillable, the

ay be tilled by other method provided
under the rules. It was further directed in the said judgment that
these directions would apply to all the retrencees irrespaective of
whether or not they ware applicants before the Central

soaministrative Tribunsl and as such it was a judgnent in rem and

not a judgment in personam. fccordingly the Honble Central

b

o
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administrative Tribunal in its last Jucgment: and nrder passed on

DL 0L 200E I DLAL oL JudE S 00 directed the Fagpondents to act

according to the High Ccourt’s direction and abaorb the

retrencheas,

Copy of the High Courts’ 1udomﬁni dated T.6.2001 anc CaT’s

Judament dated 0& 0% 20072 are annesced hereto mzAnnexure-I

and I1 respectively.

That following the Hor’ ie High courts® judgment dated T L6 7001

A
1]
o~

the respondent no.é issued an offer of reengagement vide MNo.

COOlEYLZ26/ 2001/ LABT2-577 dated 24.7.2001 in favour of the

LS

® ooplicant appointing the s spplicant in the post of Computor (now re

s Compiler) and the app plicant joined Mis dutiss as

jgnated as

Compiler on 5.8.200L. Tt was howewver mentioned in the MLDU}HLW“HI

For a period

letter that the sald appointment. was on ad hoe bas

up to 28.2.0200%, which was created for Census woit ks, 2006,

Copy of appointment letter dated 24.7.2001 is annexed hareto

asn Annexure-III.
4.7 That having joined his duties, the applicant was sent on Eour
eontinuously from 10.92001 for undertaking works relating to

“osmple Registration system’’ (8RS) which is a regular and

oernanant Lyos of Survey Works taken every yedr and has got no

[ 0w

-ion with the Census Works of 200l and as such the applicant

GO
was virtually engaged for a eqular and permansnt type of works.

milarly, vide order No. Dﬁﬂfﬁ%Sfﬁﬁf??ﬁ%BfHVSfpt,,VIflégﬁk

4

o
D)

s, 02 issued by the Raespondent No. 3. the applicant was

dat
ordered to go on tour to Golaghat ares fo conduct Znd HYS-2000 and
Mis tour programme for the eriod from »7 0P, 02 to 04.04.02 was

accordingly approved and T.A. aclvance was pald Lo him for the said

Lour.

O Kt D,



4.8

4.9

perform the worl

Faspondent MNoJd is

CHMeadauarter by suspending his tour pro airarmme but the

Copy of order deted 20.7.2007 and copy of approved tour
¥ .l/

frrogramns  oa b 2000 are annexaed hereto Annexure-1IV

and V respectively.

That whilse the applicant was out in the fisld at Golaghat to.

N
&

as par the aforesaid tour O OSH Amme th@

f‘;

understood to had sent one messenger with one

Office Order No. DCO/SRS/S5/77/85 HYS/PT . WI/2/3% dated

EELZ.02S01.,05. 09 calling back the applicant to return to

.....

could not be delivered to the applicant, since he was away Tor

Fileld works. Howsver, on his return from tour, the applicant

received the said order dated 2&2.2002/01.03,92 on 08;03.2002
from the of fice. Furthsr, to his surpriss, the applicant a1$0
received the impugned order MNo. DCOCEYSO/99/P1. 1/7847  dated
©8.2.2002 issued by the respondent MNeo.5 terminating the services
af the applicant with effect from 28 D2 afternoon as per the

direction of the Fespondent No. 2.

Copy of the letter dated 28.2.2002/01.03. 2002 and letter
dated 2B.2.2002 ars annexed he reto asAnnexure VI and VII

respectively.

That the applicant begs to submit that even now thers are posts of

Computor, asstt. Compiler, Data Entry Dperator, Lower Division

Clerk, Proof Reader ete. are Iyving vacant under the res SR b
where the applicant can be 28311y absorbed and those posts are
rﬁlm&n@nt sanctioned post which are svic dent from the quartly
tummrk bearing Mo. BCO(E) A5/T5/PE .1 /4454 dated 9.4.2001 ., The
¥

sndents, in s bid to avert the o compliance of the orders of the

s

Hon’ble C&T and the High court and in order to daprive i‘nf*

aoplicant of his legitimate absorption, have besen making attempls

D peoats and

QUi W,

g o

g b

=

- gagm

bl
o




4”im

4.11

hus tTrving to do the misch ww,:; indirectly what thew cannot do

directly in a planned and unfair manner.
Copy of the quarterly report dated 9.04.2001 is annaexad
Mereto as Annexure-vVIII.

That most surprisingly, the respondsnts vide their Impugned order

have terminatad the service of the applicant on

Ith@ alleged ground of discontinuation of sanction of theostis
as ing o the dacision of the Respondent MNo. 2. This dﬁci$iﬁﬂlﬁf
the Respondentz is highly arbitrary and the same have been DA s
without application of mind and also showing utter disregard to
wirections passed by the Hon’ble CaT in O.f. Moo 142/2@0on

el N

a1 1

&2 2002 and the judgments of the Hon’ble High Court pass

CDTLOG.00 In W.R(C) Mo, 2531401 to 2557701, It is  olear from fhe

of the retrenchess  including the applicant have no bearing

with the discontinuation of sanction of temporary posts created

for the ﬁeﬁﬁus Works, 2001, &= such the terminaticn of the

of the applicant on the pretext that sanction has besan

27N

montinued 1s contrary to the order/direction passed by &h
Mon "ble Tribunal and the High Court. @s such, the impuoned order

E AL

cdated Z8.2.2002 is liable to be set aside and quashed.

That it is stated that the respondents have Tilled up certain
t@mpmrary posts of Computor, assistent Compiler, L.D.C. eto. on
deputation basis from STATFED which are alleged to have been ‘
created/sanctioned for 2001 Census as circulated vide circular

fhin  DCOCEY BOS99/21077 dated 23/724,2.2002 but the services of those

lonists have been allowed to continue till date and no

deputat

baan passed on the plea of

23

arder of repatristion has
discontinuation of =anction. &s such the action of the

respondsnts are highly arbitrary, bissed, unfair, illesgal and the

| ki

.
o o

directions passed by the Hon’ble OAT and the High Court that the
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to be set

That vour applicant begs to state that in terms of the circular

ated 14.2.2001 also issued by the Respondent MNo.Z. the applicant

is entitlad o be sbsorbed on regular basis against the long term

Copies of Circular dated 14.2.2001 is annexed. hereto as

Annexure-IX.

That vour applicant most humbly submits that the respondents in

spite of clear directions from the Hon’ble CAT and the HMigh Court

aind in aspite of availability of wacant posts, have beon deprivimg
the applicant of hiz legitmste absorptlom in an unjust, urdair

Llegal manner and the applicant finding no mth@r Way, is

ekl

&l

approaching this Hon'ble Tribunal for protection of hiszs rights and

interests ang ite Is a fit caze Tor the Hon ble Tribunal to

interfere with and to pass appropriste directions to the

spondents to absorb the applicant on regular basis.

That it is stabed that the respondents in tobtal violation of the

Judgment and order dated 6.2.2002 in 0.8 L4m‘ ...... FO00 again issued 3

—
<
)
<.
%
ky
-
:—M
<J
o
s

fon for fFilling up 7 posts of Data Entry Operator from
apan market with deliberate intention to deny bensfit of the

Judamant dated 6.2.2002. The prasent applicant iz fully gualifised
even for the post of Data Entry Operator but did not conzider his
case by the respondents for absorption on reqgular basis, rather an
attanct s made to FI111 up the existing regular vacancies through

apen advertiszemnent. It iz also relevant to mention here that wvery

recently two posts of assistant Compller has bsen Filled up by the

resoondents in the cablishment of Census Operations, Assam,

Guwahati from among the deputationists and other existing
available vacancies dare now being occupied by the deputstionizts

From other departinents and some more vacsncies are still available

i ol A, s . .MM B X e
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with the Director, Census Operations, Assam, which would be

e ident Trmm quartarly return of staff position of 2001. Therefore

snble Tribunal be pleased to direct the rﬁammnd&nt& BE AN

interim messure not to Fill up any existi ing vacancies of Computor,

e

sistant Compiler, Lower Division Clerk, Draftsman, Proof Reader

Upper Division Clerk till dispesal of this Original “pplication

and further be

ot the respondents not proceed with

- >

issued wvide Gebees “E&m*de”“”L

"staid that YOu appllcant is

qualified for regular appointment to the post of Computor,

-

Fesistant Compd ler, Data Entry Ouerator, Lower division Clerk,

Proof Reader ebo.

nf>f, Al photocogv of emartorly retorn of staff position as well as

, -
lefz'a%Lunfndvp mant are annaxed 3s Annexure*35

4.15 That this application is made bona fide and for the cause of

Justice.

. 0 Grounds for relief(s) with legal provisions.

4.1 For that the impugned order of termination hss beesn issusd in
total violation of the Hon"ble Trilwnal Order dated &.2.7002
ol in OLA. No.142/7000 and the Hon’ble Migh Courts” order

TLHLZ00L passed In W.PL(CT MNo. 253172001 to Mﬁx'f“OﬁX

3.2 For that th@'case\of the applicant has not been considered by the

ondents for regularisstion of sewvices in spite of the

irection passe

sdd by the Hon’ble Tribunal in its Judgment and order

dated &.2.2002 in 0.8, Mo, 142/2000.
G50 For that discontinuation of sanction for 2001 census has no

relevancy in the instant case of the applicant, after the Judgment: ‘

and order dated 6.2.2007 referred to abowe,

Qi
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1
For that the applicant has acauired a valuable right to regular

ointment on priority basis under the respondents against the

existing vacancies in terms of the 1udumﬁnf and order of the

Honble Tribunal refarred to above.

For that permanent mUlLu“]W vacancies of assistant compiler,
Computor (now redesignated as Compiler) Data Entry Operator,
LDuC. eto. are lyving vacant in the regular establishment in the
aoffice of the Director, Census Operations, aAssam, which would be

evidant from letter dated 9th april, 200L. fs such the applicant
. 1

-

is entitled to be absorbed in the service.

For that, the respondents particularly respondent Mo.5, Dﬁputy
Oirector, acted jrhi rarily and illegally in not considering the
case of the applicant for regulariszation in services in spite of

tthe direction cmnkmlr} 2 in the juddgment and order of the Hon blae

Trivunal on &.2. TOU% in O.&a. Ho. 147 of 20072,

For that the spplicant could eaﬁily be accommodated against the

avallable regular vacant posts and there is no ressonable

impediment on the part of the respondents in doing so.

Faoir tThat the impugned order dated 28.2.2002 is alleged to have

e pas after consideration of the case of the applicant in
terms of the order dated 6.2.2002 1s not correct and the impuaned
order has been issusd in a very clever manner to avoid the

implementation of the order dated 6.2.2002 passed in O.4. MNo.

142/

?,,‘i

For that the applicant is entitled to be absorbeéd on regular basis

in terms of circular dated 14.7 nst the long term

vacancies issuss d by the heq1>itar Genaeral of India, Mew Delhi.

For that other similarly situated emplovees recruited on
deputation bazis from the department STED FED ub\ﬁl”l@lv Fo 2000,

census operations, Assan has been retained in service sven afte




wiry of sanction, as such the action of the respondents

R

terminating the services of the applicant in spdte of the
Airection of the Hon’ble Tribunal for regularisation of their
services passedin 0.A. No. 142/2000 dated 6.2.2002 is violative

of article 14 of the constitution.

&. Details of Remedies Exhausted

The applicants stated that he has no other alternative and other
effiracinus remedy than to prefer this appl ication before the

%mn”ble Tribuﬂ&l;

7. Matter no previously filed or pending with anv other Court/
The applicant further declare that he was a party slong with other
persons only in 0.8, MNo. 269793 before thizs Hon’ble Tribunal which
was disposed of on 5.6.1998 holdingthat the respondents would
take action to appoint the applicant in any regular vacancy in
near future but his case has not been considered. He further

declares that no writ petition or suit regarding the matter in

respect of which this application has been macs iz pending betors

any Court or Tribunal.
8. fleliefs sought for :

‘Umd@r the fachs and ~ircunstances stated above, the applicant
humb Ly prayvs that your Lordships be pleased to issue notice o the
respondents to show cause as to why the relisfs sought for by the
apiplicant shall not be aranted, call for the records of the Case

and on perusal of the records and after hearing the partiszs on the

CAUSE OF CaUs

that may be shown, be pleased o agrant the

3%

following relisf




12 'b(b

e uncler

.10 That the impugned order of termination from service
I

tos. circular issued under order No. DCOEIBO/Y9/00, T/2847 ) dated

‘ :

l

LELz00z (annexture~YII ) be set aside and quashed.

.2 That the respondents be directed to absorb the applicant in
service against any existing wailable permanent vacancies of
Cmmputmrg aszistant Compiler, Lowsr Division Clerk, Dats Entry
Operator, Proof Reader etc. in terms of the judament and order
dated &.2.72007 passed in 0.4, MNo. 142/2000 by the Mon’ble CAT and
'ﬁudgm&nt dated 07.06.2000 paszad by the Hom’bls High Court in

WP (C) No. 2531/01 to 2537/01.

2.

H.A

Th&t the Hon’ble Tribunal be pleased Lo set aside the

Hotification/advertisement izsued under lether No. - dated

5.3 Cost of the application.

S.4  any other relief or relief to which the spplicant is entitled
undei the Tacts ﬂnd circumstances of the caze as dﬁume: fit and
proper by the Hon’ble Tribunal.

9. interim Relief prayed for :
9.1 . That the HMon ble Tribunal be plessed to stay the operation of the

impugned order no. DCOE)SVPLI2647,dated 28.2.2002 (Anncxure-

&

) issued under (annesxture-— 1 be  staved 111 disposal of thi
application and further be pleased to direct the respondents ho
allow the applicants  to continue in service till disposal of this

application.

fhdL the Hon'ble Tribunal be pleased o direct the respondants not

-

:tm 111l up existing vacancies of Computor, Assistant Compilear,

- - it ]
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Data Entry O

11

dizmposal of this

That the MHonble Tribunal be ols Lo suspand bthe

Mot P cation//advert]se

X

p—

merts aatad : fennesiire— 1oei

Coisposal of this application.

ary other relist to which the applicants are entitled to under the

.i:t

Particulars of the T.P.0.

F6 5F4£00

e 12/ [e2—

Tszued Fromn 2oGLRLDL, Guwahati.

TP 0L Mo :

ate of s

Pavable at poGEGLO, Guwahatdl.

o

List of enclosures s stabed on the Tndes.
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VERIFICATTION

L, Shri Indrajit Das, Son of Late Jitendra Lal Das, agyec

Ramrup, Assam  applicant in the instant application do hereby declare
Hmttﬁ%&mmmmmsmmminpmmmmﬂ%lto4ﬁmﬂ&tmlﬁ&m&ﬁu@tmmy
knowledge and those made in paragraph 5 are true to My legal adeice

which T believe to be true. I have notb supbressed any material faot.

fnd T osign this verification on thisz the .. .. ABdaf day:ﬂ;/[
T

ﬁﬂﬁz% 200E. e
QA dhajit Ddf.

Signature
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ST SN 'INTHE GAUHATI HIGH COURT . ARNEXUR e T
\ = ’ i \\ , "‘:‘~i‘j : . L > P
| 7" 4F3H COURT!OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA, !
i v :!. R # v . . N )
i /{f; MIZOPAM AND ARUNACHAL PRADESH) _ Y
' b ' j ‘
i WRIT  PETITION (CIVIL) NOS. 2531/2001, 2532/2001, .
2533/2001,'2534/2001, 2535/2001, 2536/2001 and |
; 2537 of 2001, : 3
‘ — ) ’; év.' . -.."... . E . ;
' oo S :
! (1) In wp(C) No.2531/2001 1~ - )
' 1. Union of India. P ; :
: 2. The Registrar General of India, New Delhi. % k '
. 3. The Director of Census Operatidns,~Manipur.‘ ‘ ! ﬁ
; o cee Petifione;s; i B |
; 'y | =Versus- ‘ l
Oinam Indramani Singh, é .
Imphal, ; Manipur. i i
S ‘ tuey Respondent, A
(2) In_WP(C) Mo, 2532/2001 ;- o e
Union of India and 2 others, _ :;;ﬁf,f
(as in WP(C) No. 2531/2001) C e
’ - ) N gigtitiol]érs 4.
-Versus- LT BN
; Md. Hatim AL, . . :
: Vill. Yairipok Bamon Leikat, s T
Manipur, ' e
- (3) In Wp(C) Noi 2533/2001 - o
- Union of India and 2 others. : S
"; (as in WP (C): No. 2531/2001) . C
R RAY : I Petitioners.
-Ver;us— : o
. o 1
g "Shri KQSQ' Theimi, . -
I ‘of ville Hundung, Ukhrul, ! '
_i ‘ Manipuro . R oo -
o «+s+  Respondent. a
(4)  In WP(C) No. 2534/2001 ;- R
3 Union of India and 2 others. - i
(as in WP(C) No. 2531/2001) : ' , :
: oo Petitioners “ 3 Y
~Versus-~ ‘ - ¥
1 ok
: : K
Md. Hasim Khan, N I {,,,
of vill. Top, , oo
Manipur. : ,
. ' ‘. ; oo v 0 .&QS Eonden.g ; .
(5) In WP(C) No. 2535/2001 ;- ! L VT
, Union of India and 2 others' - ' e i ' .
- (as in WP(C) No. 2531/2001). T '
.,//' : : +ees - Petitioners.,
,/'KPaJ :Yersus.~- . .
i / : ,&Q’b, ) . . ‘
| ’ 'C&s . . o o
. . S . - " - e
7 5 Wael o | SR
0 kN

e

M
!'coo'




l’\AL_‘ : . ’ /X
; A ~e 9"
i
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Z i |
o
Shrd A, Gopal Singh, b i
g ; of . vill., Top, : i
o Dist. Imphal, Manipur, v o "
) . oo Respondent, 3
o _ 2 o
! Y ] . L. '
L (6) In WP(C) No. 2536/2001 4~ . d. .
: 2 | Union of India and 2 others : G :
' (as™in WP(C) No. 2531/2091) S , ; ,
: R caes Petitioners., T ]
o . Lol : . . . o
E i S . ié. ~Versus- ? ,i ,
L Th. Basanta 5ingh, l
RS of Bishnupur, Imphal. . , r
% o S ‘ «+++«  Respondent, . E
[} i
o (7) In WP (C) No. 2531/2001 - é
§: Union of India and 2 others. o ;
n (as in WP(C) No. 2531/2001) . 4
| . e Petitioners ﬁ
; ~Versug- .‘% !
L Md. Abdul Kalam shah, o |
. of villo Yairipok, e y o ' l! :
, Dist. Thoubal,' Manipur, ST ot !
R Coen Respondent:. E i
K ’ I
L PRESENT 4 : i
‘ THE HON'BLE THE CHipp JUSTICE (ACTING) MR, R.g, MONGIA™ i
z | THE HON'BLE MR, gusricg p, BIGWAS | |
f S 7 o B
| For the'peti@}dners T Mr. K,.K. Mahanta, cGsc, g
. Fox the respondents 1 Mr, '

B.K. Sharma, Mr, U.K,

‘ Goswami, *
! . Mr. R.K, Bothra, Mr, B,.p, Sahu, L .
f . ¥ Advocates., ' i
é ) Date of Hearinqvand‘Judgment t 7th June, 2001, : ﬁ
- i
f . .
g . . JUDGMENT AND ORDER (ORAL) H
| s MONGIA C'JF(ACTiNGz 1
\ ° NG oS o (2 3~ L
i Lo ' o . ] J
L : This order will aispose of WP(C) . Nos.2531/ i .
! 21 ) ) oot ; 2 :
; S 2001, 2532/?001, 2553/2001, 2534/2001, 2535/2001, 2536/2001 i
,and'2537/2001. Fhe impugned orders, pasged in theabniginal !

:" . 'Applications by the Central Administrative Tribunal, Assam(for f
N short, the CAT)though identical, are of different;dates‘in : .
: ' these cases; However, the order passed in the Review |

Applications s the same in all the cases. The facﬁs are - i
being taken from wp(c) No. 2531 of 2001,
< D

04 . 3



: ‘ 5 up:. from January, 2000, and,

Standing Couneel appearing for the petitionara

(ﬁ,.u ; ‘Mr3 B oK, Sharma, learned coungel for the respondents.
H AN b N

f:gf: Tha writ pctitioq in WP(C) No. 2531 of 2001

aédianithe'order of the Central Administrative Tribunal,

1

(for short, the CAT), dated 20th January,

Sk v , : '

2000, passed in Original Application MNo. 415/99 (Annexure-
CT

B/?),fasﬂﬁlso the order passed on review filed by the

U

0

. ' ! respondents (petitioners before us), dated 11th January,

ST : .

2001 (Anpexure-B/il), by which the Review Application was
dismiséedo ‘

:: .Instead of giving the facts giving rise to

the present petition, it will be apposite to reproduce the

ordeE;jpassed by the CaT,

the order dated 11th January, 2001,
Applicgfiéh. : . \

. I
.2 !

passed on the Re?iew

- -

"20.1.2000.

2000, ! i | .

k ‘ This is a consent order -as agreed by the
.1 wl.- learned counsel for the parties, {The brief
Y facts are as follows ;i

I C

, The applicant was appointed Lowaer DAvision

i - Clerk on 28.2.1991 in the Census Department for
' the purpose of Census Operation of 1991, After

the operation was over, the applicant was

retrenched., aAccording to' the applicant the

y ' census operation for the year 2000 will be taken

therefore, some

. The applicant having

worked for almost two years submitted Annexure-5

X _935 ! ., representation dated 28.8.1996 for appointment
el T : A in a suitable post. However, the representation

has not yet been disposed of.
ya o applicatiqn.

vacancies will arise.

Hence the present

Heard Mr. S. Sarma, learned counsel for the

C.Gih.C, 1t 1s agreed by the learned counsel
for the parties that as per the decision of

the Apex Court in Government of Tamil Nadu and
anotihae Ve G, Md. Ammendden and others,
in (1999) 7 SCC 499, the applicant is entitled

to get the appointment when the new vacancy will

\ arise. As per the said decision, 'the learned

counsel ...,

42d

R BRSNS bt Sy

K :

Pl st RS S

dated 20th January, 2000, as also

applicant and Mr. B,S. Basumatary, learned Addl. .

.wloc . . " ) . ' ,

- ——

reported:

' NS
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_up together for Consideration sinc

.to the communications the

"by ‘the concerned

‘provide any scope for rev

-
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counsel for the parties subnit that the
applicant may bLe absorped in the Vacancy that
will occur for Census Operation of 2000-in a

suitable post which he ig entitled to following
the judgment of the Apaex Court,

."; { ,rnf;t : !
‘Order d

XN
Tt

'I: v Tt
ated 11.1.2001 on Raviey Applic?tiona 8-

‘(H {
IR

!
o "All the Review Applicaﬁions were taken

e 1t involved
similar questions of facts and law

.

2. 7 Number of applications were filed before
the Tribunal by the retrenched censug employeeg
for regularisation of their services in the
light of the judgment rendered by the Supreme
Court in Government of Tamilnadu and another v,
G. Md. Ammendden .reported in (1999) 7 scc 499,
This tribunal in the light of the directions
rendered by the Supreme Court allowed the
applications. HNow these Review applications
have been filedqd by the Union of India referring

e were sent to the .
learned Standing Counse) for the Union of India

authority indicating the
policy decisions which were taken

dents. The aforementioneqd communications were

sent. by the Ministry of Home Affairs ahd
Ministry of Finance, By the communication dated
So 80 1999 the Ministr\f

of Finance issued certain
guidelines on expendit

fiscal prudence
about theﬂh@n on
10% cut 4n*poats,
14.2,2000 sent

and austerity which also; mention

cant posts and

from the Ministry of

Promotion or on
appointment from

3. . We have hearg learned counsel for the
Union of India and also the counsel appearing
for the opposite party/applicants in the 0.A.
On .perusal of the documents thogse referred to
earlier we do not fing that those materisls

lew of the earlier
judgment passed by.ithis Tribunal

ers does not
arlier order, The

bsolute and unfettered,
The power is hedged with

limitations~prescribed
- 4in section 114/0Order XLVIX

Rule 1 of c.pr.C,
read withsection 22(3) (£) of the Administrative
Tribunals Act, 1985,

No such groung for review
is discernible in. the case in hand, v : .

4. Under the facts and4circumstances these

Review Applications are liable to be dismissed -
and thus dismissed, o

There sh

Y
e
B St
. ! Agf& Rl
kY

@3%yu X
‘ e

. OC
|.'.AAY

all, hovever,be no oxr

1

ceve. 5

i
Wl
;fEThe'ﬁbpliCation is accordingly disposed of." l‘

by the,respone 

ure management and to make
ed

filling of va ’ c
By the communication dated -

e The materials
‘nov produced by the review petition

call for review of the e
‘pover of review is not a

der as to costsg,"

fm- e —
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20th.January 2000 ig a Pon"ent order,

|
We also fing !

V !
al in the 3ame. The order ig
dict

’_[_ nothing wronq or illeg
(3
R

in consonance wsfh the a of the Apex Court laig
and another v,

down in Govt ‘of T.N,

deen ang others, reported 1ip

objeCtion ralsed by the lean

G. Mohamed Ammenu- '
(1999) 7 scc 499,

'The' - :
1ed counse] fo: the :

petttloners is that

in the aforesaigqg ?‘ 5
by the. Apex Court
Judygment directiong were

qivenl¢hnt as

ber the soheme
approved by the

ay be available in any
whereas ipn the pi:

esent case, the iv
dlrections of the CAT

were he
Censug Department.
O

o
D
F asad
3
(o]
8]
3
fuf
e

artment,

l
|
Ing confined only to the j!
|
|

fo:e the CAT)

f considnration

artmenLo Of the State Govern

ment,
p Counsel fq-
¥ .

L .
Learneq L
(applicants before the CAT) !
oatjsfied with

tho';ospondento
; ‘has stated that he is

i i
the directions ‘ 5 .
given by the Cavr,

We have also gone

o
through the order passeq on :
: / the Rev1ew Appltcationq. We £ing no iniirmity in the

7 \/}/ same,
/ R

——
——m — -

(; . While dlsmig

,sing the wri¢ potitton>,
b(p hereby direct the

we

peth1onerq to ¢

i
}
t

gdven bylthe CAT within Lwo weelg

However,
matLer of

we, as a

aArry out Lho diroctiona /'
abundant caution,

nake 1¢ Clear that the
petitioners Would offer the

aCCording o their length of

longer length oa

|
Vacancieg to the retrenchees i
3 !
service, !

A person with

service in a4 partlcular category would

(.
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be offeraq the jon flrse ang then the
€s in that Order,
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other
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those may be fj

ting the

anCieg
7 availap; e, lled by

any other methoq
Provideq under the Rules,

These directions wouldg
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respective of
rre applicantg be
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CENTRAL ADMINISTRATIVE TRI BUNAL, GUWAHATI BENCH.

Original Application No. 142 of 2000.

Date of Order ¢ This the 6th Day February.zooz.

The Hon'ble Mr Justice D.N.Chowdhury.vice-chairman.

The Hon'ble Mr K.K.sharma, Administrative Member .

; 1 - 1. shri Bimalananda Das s
‘ 2. Shri Harish Chandra Rabha (since expired)
3.« 'Shri Nagen Rabha and

4. Sshri Arjun Baruah « « « Applicants.

By Advocate S/sri J.L.Sarkar and M.Chanda.

- Versus -

l. Union of India
through the Secretary to the
'~. Government of India,
k\\MinlStry of Home Affairs,
; ew Delhi.

2. Reglstrar General of Census Cperations,
2/A. Man Singh Road, .

R,

_gew Delhi. o
.é‘birector of Census Operations, : - , é
&' Assam, G. S.Road, o N :

Guwahati. -

.-~4. shri M.R.Das, ‘ BERVE i
Director of Census Operations, , : CL "o

Assam, G.S.Road, . SRR

GuWahati . v o o ReSpdnde nts.

BY Sri A.Deb ROY. Sr-C.G S.C.

W CHONDHURY J.(V.C)

In this applicatlon the applicant amongst others

assalled the Circular bearing No. DCO(E)SO/99/2172 dated

23/24 2.2000 (Annexure-3). In addition they also sought

for a direction upon the respondents to appoint the four

} ‘ appliCants in the exi%ting available vacancies of Computar.

a— .

Lower Division Clerk, assistant Compiler. Proof Reader etc.,

in terms of the Judgment and order dated 5.6.98 and

25.2.2000 in 0.a.Nos. 161/99 and 76/2000 respectively.

contd..2
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L anats

W

" Further the applicants also prayed for quashing the

1N impugned letter No. Dc0(n)/zss/93/pt.xn dated 21.2. 2001

4 _ and letter No. DCO(E)/285/93/pt II1/2497-98 dated 21 2.2001

1ssued by the Director of Census Operation. Assam.

ﬁ:; f 2. The 4 applicants who were engaged by the reSpondents
X _
in 1993, the a applicant No.l as LDC, applicant No«2,23 and 4

LComputer(Compiler/data entry). The applicant No.2 sri

Harish Chandra Rabha who died during the pendency .Qf the

proceeding. Appointment of thege bersons were made oA

ad hoc basis in connection with 1991 Census work.

It was
N pointed out

i
that they continued to work in the department
’and their services were terminated in December 1993 The

appticants assailed the order of termination before this

ibynal by £iling O.A.269/93 The said application Was ?d

disposed Oof by the Tribunal on S 6. 98 directing the

‘§§ESpondents to act in accordance with the decision
®

rendered by the Supreme Court in Union of India ve.
Dinesh Chandra Saxena,

- .

1995 (29) AIC 585.

The applicant
L 1 . made representation before the authority.

Eailing to get

| _}<;}J’ apprOpriate remedy the applicants again moved the Tribunal

by £iling 0.a. 161/99. By order dated 16.2.2000 the

(
i A2 |
;g ! -yﬁ@( Uﬁ}.Tribunal directed the respondents to absorb the applicants
L ) WU

in vacancies that would occur for census operationa of

§
2000 in su1table posts for which the applicants were

!1entitled. In another similar application filed by one

SR . of the applicant Sri arjun Baruah, O.A. 76/2000 which
L ' ;

e . was also dieposed of on 25.2.2000 in the slmilar manner .
In the meantime the respondents authority took 8ome

measure for appointing persons by transfer on deputation

.

ia 2001.
At that stage the applicants moved this Tribunal ass

X Tie
i

to £1i11 up the posts available for census of Ind

ailing

‘Acontd..3_
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R , ;" the methodology of recruitment for filling up the vacancies

of 2000- -2001 census by overlooking the appliCants absorption
for such posts by way of this application. At that stage

an interim order was passed by the Tribunal fer considering
the case of the applicants adjustment/absorptiou in the

census operation. The sald order was not an interim order

for continudnce of the applicants in service after the

census work was over. In this application in substance the

applicants sought for direction for absorption in the light.

of the earlier direction.

3. The respondents authority seriously contested the

- case . and submitted its written statement.

J\

\\ %\o submitted an additional written statement in the

The reSpondents

"~\ Tribfnal today Opposing the claim of regular appointment :
of these applicants. According to the re8pondents these,

- applicants were engaged purely on ad hoc ‘Mmeasure in

4. We have given our anxious consideration to the

Mmatter. In our view thisg matter is also Squarely covered

by the decision of the Tribunal finally merged in the ;%y

decision rendered by the Gauhati High Court in WP(C) Nos.
2531/2001, 2532/2001, 2533/2001, 2534/2001. 2535/2001.
2536/2001 and 2537/2001 on 7.6. 2001. The High Court in

the aforesaid Judgment clarified the ordere of the Tribunal

B . | and directed the authorities to otter the vacancies to the
|M

retrenchees according to their length of service. ,‘

would be offered the job first ang then the other retrenchees

in that order. After exhausting the retrenchees, if there

A aneA PO 4
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are still more vacancies avallable, those may be filled

by any other method provided under the rules.

-

5. In view of.the aforesaid direction we diSpoée

of this application directing the respondents to consider
the case of these applicants also in the light of the
decision rendered by the Gauhati High Court in the afore-
mentioned Writ petitions. .

The application stands dlsposed of. There shall,

be no order as to costs.
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. o ’ HO..DCO(E‘)‘[ 26/2001/_' - '%@lﬂ
- . GOVERNMENT OF INDIA R

_ ' MINISTRY'OF HOUL AFFATRS : '
7 u’ OFFICE OF THE DIRECTOR OF CENSUS OPERATIONS : ASS4M; GUWAHATI
H ) -~ ’ ' .

Dated Guwahati the
S

“July/2001,
Offer of Reehgagément * - '

, In compliance with the Honourable Central Administrative Tribunal's ordar of
judgement In 0.A.N0.342/2000 dated 28,11,2000 and O, No.385/2000 dt.16.1,2001 read
With the Honourable Guviahat| high -Court's Judgement In W.P.© No.978/2001, 979/2001
dt.5.3.2001 and N0.2531/200} tq 2837/2001 dt.6.5.2001, shrusqrtr.".‘)mﬂmﬁ‘z:..:..,@m.,..

................................................... Is hereby off&red.for-reengagementln the post of Computor (now
! ' designatad as Compller) created:for 2001 cansus-in the scale of pay:of Rs,4000-100- 6000/-
! and other al_lowances'asfadmlsslble from’tire td't_l_mé'_oh"a"purely temperary and adhoc basls

UpLo 25.2,2002 or upto such tima the saiction of post.conthiuas whichever-is ‘eariier under - -
v ¥ ) i

the following tarms and conditions,

Terms and Conditlons

£ This raangagement will not bestow upon hi
Past in which he/sh& Is reengaged and his/hef s

m/hér any right for regularization In the
witheut assigning any reason theraof.

ervices shall be terminated at any time

2, The post Is created to attend to the a

dditlonal work of 2001 Cansus and the post Is - oF
likely to be discontinuad or abolished on or bafors 28.2,200. o - '
X

3. " The se‘ry_ll"ces‘of shrl/gnu-./...,.{..n.\e./r.v:.t::.)‘.'—.«.:/.l—,.,..f@.ﬁ%t?..:m will stand terminated onthe
discontinuation of the sanction of this temporary post-created,for 2004 Cansus and the Govt,' .
Will have no liabllity thereaker, . . S S

4, The educational qualification required for the-
Mathematics or Statistics as

post Is a Dagrea with .Econprh_lm,"i.;'
the fulfiliment of educationa

a subfect from any recognisad University. This offer is subject to
I qualification prescribed In this paragraph, C T

5.+ Thisorder.Is Issued With the prior-approval of the Registrar General of Indla; ,,

If the.' offer of reengagamant |5 accéptable ‘to h!m/bér ~wl&1 above term-‘a"_f and-'v*)f’

‘ ' conditiens, he/sheis directed to Intimate his/hef acceptance to the undarsigned within 10(ten)%*
days of the reelpt of this order falling which this offer. of reengagement wli :s‘tand‘can'cellad.' ‘

Formal latter of reengagement wiil ba lssuéd on recelpt of the above acoepté‘nce.

(}}/

/ . - 4
/
4 Uﬁ : (DR.S. K, BARUAH ) -
; /. 0 ASSTT DIRECTOR OF CENSUS OPERATIONS 4
; . @)ﬁ | | . ASSAM : GUwAHATI, - W
_ MEMO NO.DCO(E)126/2001/ 1/ 3 72 - 377 DATE. 7y 7,2001
i , ~ Copy for Informatlon to: . .

1. The Registrar General, Indla, 2/A, Mmélngh Road, New 'D‘elhl-lloon.v
2. The Dy Regletrar , Central Administrative Tribune!, Guwahet) Bench, Guwahat).

He Is requested Kindly to bring this fuct to the rotice of the Honourgole Tripunal ™ """
= . .attha earllest

: N T VL Y PR = Ve ‘ '
L3, msshiySme v, 0. Qa0 (hi refense, B Bod ko ad, od.
. oo/ pe »~~'\!.<~.z‘~,;-'<'&-%l. O AT b
4.. /The Office Superinten ents, ( Accounis and Bztablishment), - J ) o
&, Shrt A, Dab Rey, Sr.Cantral (Gevt, Stmding Counssd, Central Mdinlstrative 1ribidial, ¢ /jl..(m hadi- Je

- .Guwahati Banch, with a raqugst to bring ".t}to:;.the,_ngﬂcg.’of tjﬁe_‘;HOn'.blg Trlb‘n'nal. q

6. Concernad fil, . OV
")' 1\/\/&’ )

s DRSK, BARUAH) - - &
ASSTTDIRECTOR OF CENSUS OPERATIONS
. ASSOM | GUWAHATL =

P ? .
IRANLEIAT A ey [ fra

t

s ANE,

- . STt at
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';ﬁ? Dirgctor :547396/45&530i0)

Phone} ‘266326(}?) ' :
v e ' g:x‘.l_lpdt :5223%473,95 .
O\/ERNMEN" or INDIA - o
~? | A “@'ﬁaﬂqﬂ ; ' | 5‘

MINISTR'Y OF HOME AFFAIRS/GRIHA MAMTRALAYA

W 3T FIUFT ey |

OFFlCE OF JHE DIRECTOR OF CENSUS OPERATlONS ASSAM - i :;T

f o Forate sqwd e - 1s007. o

GS ROAD, UL JBAR, GW‘&“_ATI 781007 - 3

The followi
23rd Fepruary,

their names

- No.DCO/SRS /: )5/77/85/HY.>/pt N1/ 1672 -Q/

| O_R_D__’E_R

2002 to conduct 2nd H
zones shown against their names.
w1ll be enturuaincd.

fetran

&

. Dated Guwahatl 20.02'.29_052';'

ng officlals are to proceed on’ tour w.e.f.

YS = 2001 4n-respect of the ‘
No request for cancellation of

1. R.P..Neog | ’Hailakandi _
2, H.N. .Kalita ~ Kokrajhar
3. . D. B. Barua ‘Mankachar -
4. " B. Barman Goalpara
5. C. N. Ojha . Basugaon o 7; 
6. - K. C. ‘Baishya Margherita' . ' -
7. P. K. Sarma Haflong |
8. °  B. C: Das Dhubri
< 9. L. C. Das Mongaldol
U}A 10, B. Chutia Biswanath
1o .D. R, Borah Nagaon ‘- txﬂ
12, D. 3. Baishya Barpeta :%
13, R. K. Deka Lanka-
14, . M. N. Sarma ' Nalbari
15. . A. Hajowary " Jorhat .
16. S. N. Haque Dibrugarh
17— Indrajit Das Golaghat
v18. N. C. Barmana Dabaka .
19, C. Chakraborty Patharkandi X
20. B. K. Pawe Dhemaji 1
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_ b,
) 21 shri D. Hazarika Silchar S
i 22, " Khargeswar Boro Marigaon
23. " M. Konwar Slbsagar EX
- 24, " Parag Das Tezpur
'
The above officials are directed to draw their T. T P.vand
K Proceed on tour on scheduled date and time -
( ZARI iy
DIRECTOR OF CENSUS OPERATIONS
. wASSAM I S GUWAHATIoj
Memo No.DCO/SRS/55/77/85/HYS/pt.VI/ qt, 20,2,02,
/ Copy to 3= L
. "1-.

Section In-charge ( Records ) and Census Cell;

’

P, HAZARIKA

L Yav - G |
( \f}j Uﬂf | DIRECTOR OF GENSUS'OPERATIONS
x @pjﬂjug;iﬂa ASSAM 43iis GURAKATL S
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No.DCO/SRS/55/77/8511YS/PL V1, / 233
GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS
OFFICE OF THE DIRECTOR OF CENSUS OPERATIONS, ASSAM
G.S. ROAD, ULUBARI, GUWAHATI - 781 007

Dated Guwahati, the 28" Feb.,02,
~] —02,-0%
OFFICE ORDER ol—05 ,

Shri Indrajit Das, Compiler of this Directoralg 1s hereby informed to suspend his
tour programme with immediate effect and return,headquarter. He is also asked to
handover all the records of HYS in respect of SRS units allotted to him to ‘Shri Akhil
Deka, Compiler. ’ ' :

)RR ey e,

(N.C.SENY/Y /& 2— .
Deputy Director of Census operations,
/ Assam, Guwahati. =~
To

Shri Indrajit Das, Compiler
Office of the DCO.. Assam.

Copy to:
Shri Akhil Deka, Compiler
- with instructions to collect all the

records from Shri Indrajit Das and
continue the HYS work.

| |  (NC.SEN)
@j‘/ _ / A Deputy Director of Census Op'eratkior.ls,; .

' Assam, Guwahati,” = #
W Wo‘}y |

. BN



c ~30 - ANNTEXIRE V], y
A No.DCO(E)S0/99/PLI/ 2847 . %
| GOVERNMENT OF INDIA - o
X MINISTRY OF HOME AFFAIRS | -
: OFFICE OF THE DIRECTOR OF CENSUS OPLERATIONS, ASSAM -

f'. . G.S. ROAD, ULUBARI, GUWAHATI - 781007 Ao N
Dated Guwahati, the 28™ Feb.,02. )
| . . - ORDER
; In compliance with the Hon’ble Tribunal’s order dated 28.11.2000 in OA _
. ' No0.342/2000 read with the Hon’ble High Court’s order of judgement passed in WPO
, No.2531/01 to 2537/01 dated 7.6.2001 Shri Indrajit Das was re-engaged as Computor ,,
- (now designated as*Compiler) in the office of the DCO., Assam, Guwahati against the..
| " temporary posts created for

Census of India, 2001 upto 28.2.2002. Tlle._posts-\Nere_.i
I and subsequently extended for a period of one year upto.
the aforesaid posts have been discontinued . w.e.f...the
ffice of the Registrar General, India’s Jetter No.11020/ 1/99- ,

; “nitially created upto 28.2.200

[ '28.2.2002. The- sanction of

: afternoon of 28.2.2002 vide o
Ad.Il dated 18.2.2002.

x , Therefore, the services of

| Shri Indrajit Das, Compiler is dis_corjiihucd W’ef the
aﬂemoonﬁof) 28.2.2002 with the dis

continuation 6f sanction of the post. -

:""‘ '\

SN oo Yl
'(Ncsmw,;}wﬁ;ﬁﬁ
Deputy Director of Cégéi;s?’.Ofpe”ratio.ﬁ's;,g ST,
‘ Assam, Guwahatiz. - 0w
'; Memo No.DCO(E)S0/99/PLI /2.0 % - S % Dated 28.2.2002," " RS
" Copy to: S et ®
| ' 1. The Registrar General, India
K - 2/A, Mansingh Road : -
New Delhi - 110011 - for favour of information. « e
o

2. The Pay & Accounts oflicer (Census),
A.G.C.W & M Building
LP. IZstate, New Delhi — | 10002.
3. The DDCO/ADCO.
"4, The Oflice Supdt. (Estl. & Acclts.)
/ Shri Indrajit Das, Computor.

é‘ . .NO//'CQ /;%0'(';‘4”6 |

/)L(C‘Co. o

N0y oo

ﬁ/ | ( N.CUSENY) N/)/ﬂ)
Deputy Director of Census ()pcr:llions.

on\ =
W (}9/‘ o Assam. Guwahati
\

ik
H
]
'
%
£
{
Iy
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k| }Dhador : 547396 (0) . -
'908 o N Phong *302121(R)
il g o wala Rail Off.supdl. : 526954 o

. - No.DOO(E)45/75/pe 1/ (pypy  FOX : 0361- 647338
' - HITH WIRTT . ' a
GOVERNMENT OF INDIA ' ‘
& e
MINISTRY OF HOME AFFAIRS/GRIHA MANTRALAYA o

- Tﬂﬁmmwmmﬁévm A

OFHCE OF THE DIRECTOR OF CENSUS OPERATIONS, ASSAM T

- T s s, med - 781007 | . -
<00 ' GS.ROAD,ULUBAR,GUWAHATI-701007 . = . [T

FrW1“namnﬁ = ;
Dated Guwahati -9th April/2001.l -

- To -i
| The Nnglstror Gonerol, India, ..'
2/A Mansingh Road, ° |
New Delhi - 110011, 1
. : i‘
subet Quartoerly return of stsff position ‘ R
oS en 31.3.2001, | b
I liave the honour to wend horewith the quarterly
return ondinq -31.342001 on staff strength Ln tho onclosod .
proforma in, respect of this directorate for favour: of your : ;
neceasary -actlon, ‘ - PR

Bﬁ&ig_z‘As above - Yours falthfully

( Dit. 5. K. BAHUAH )
ASQTI. DIRECTOR OF CENSUS OPERATIONS
Q//A:SbAM IEREREEE GUWAHATI.
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_/-‘l !J"‘T_';'Y#l,’"" _ . é)
T A CREGGLNLIND' :

. ' [ ‘ ' Woltto, 12011/4/2000-p0, 1y
7

ARSI das

D

’ . ’\/ GOYEREMERT G FHtA &
/ : 6; V. LLAUIR T
v (,\ Mty or 1iomn ArrainsfGas Mannaiaya

5 v KRR TER K TR AT T
r' YA UFFICE OF THE REGISTRAI GEMERAL, INDIA
"l ’
; ﬂ ’ 5<© MR, it 5/, mansingh Road,, :
’?. \\ /)Xf)/“ f\mr?}li. the 14.02.2000 ‘
H b * &,
$ : e
N 7\“;\ L &
i To, .

{ ALl DCos, .

Subject : Flilling up o the  poar

aanctioned  far  Cennaun  of ' ‘0
ndia=~2001,

[,y b = At
/\
—

POy .
S ’\// Sir,
é L am directnd to any that a n\lml)m:\ﬁr'"ii(\nl;n have heen-
zg. sanctioned for Cenaus of India-2001.  These posts ave rcuulﬁgd;
}; to be [llled in as early as possible. As you are aware éii-phhf“,
;3 Group 'C' postn ‘Aanctlioned for  ¢he above  Censun  aiid phn” )
%f vacangien ecaunend | Group  '¢' angd 'p? eategorien due o
{] pramotion in higher grades are Lo be (illed by DCOR . and- t.“\:ﬁf-f',‘-
g posts comlng under Group 'A' and 'B' are to le filled by‘thid-f"_
. officn,  Yau arn redquented to enaure that the l‘f‘!'-'iﬂ'.'\vn{u’l’n‘l;)‘:fy‘lf 'L':
i for Census of Indala - 2000 In Group 'C' ana 'O are. filled -
In only eltner by _bromotion or on  deputation hnni?lnvli"
accordance with the “provisions TSI Re cruitment Ruies. "Ddrec
recruitment ‘from open market is not to Le made in huy-bfguffﬁ
¢ , ‘the above posts. "'7\"‘5iiijk}és'i't“c?i"’h'\ad'r.{i“‘B'c'fm?—'_—r"éT“ﬁébeoI @
P . against above mentloned posts is enclosed, which may be .u$§ .
i; . with suitable need based modifications, : : : ‘ -
i If some of the officialsa appointed against Cenrus  of T . \
: N India - 2001 posts have to be regularvised later, . on : . EE
{ availability of long-term vacancies due to retirement etc,
i separate orders for their regularisation must be {ssuecd. : _
' . .,(/ 50  fac an Group ‘B poastgs are  concerncd  you nre ' : -
requested Lo nand by 25th February 2000 the A.C.R. donniern for
. last 9 vyears, vigllance clearance and seniorjty Iirt cof. the
l {eader grallea .of each Category of Group 'p' posts torefinble us

"to procenn the casen for their promotions. where s cligible, ¢

/ - pernonn are not avallable for - promotion ng:ﬂnn_t Group  'nt
poats, actlon to .[rj1) U the  post  on deputation’ may  he
inltlated by the dircetorate.

. hetlon taken In tiids regard be
C ‘p communicated to ORreGpr.
| '/0. ALl posts, to be C(illed in by deputation may be
: advertised in leading newspapérs and Fmployment News,”:througiys,
: . DAVP, in addition to circulalx/ to Govt. of India and State Govix
$t plfices etc. : ~ / ’ T
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

' D. N @
GUWAHATI BENCH GUWAHATI . b = &
— ) S-RU ‘:
)
0.A.NO.151/02 ‘_§ \agd
Shri Indrajit Das Petitioner o
-Vs-
Union of India and Others - Respondents
IN THE MATTER OF

Written statement submitted by the Respondent.

P‘wehmmaw obiectidn'

]

| \ The O.A. is hit by principle of promissory estoppels. Once the
appllcantt has accepted jOb in terms of order dated 3.8.2001, he is

|

stopped from challenging the same.

Pr\eInIninarv Submissions:
B
1 I\ Census is conducted in the country after every ten years under

th(% Census Act of 1948 under the directions of the Registrar General

ICe~nsus Commissioner of India. For the purpose of cornductlng
Cé\nsus, Directorates have been established in each State/Union
|

terrltqlry with permanent staff to carry out the normal function of these
| .

-
1 \I 1
L

I‘.
L
ol
|
o
I‘ ]

l

|

|

!
|
B




&

| ,
|
}

% A

-‘lA‘,“directorates During the preparatory stage of every census, the

volume of work increases to a great extent for which some additional

|

posts are sanctioned for a very temporary period to cope with the

adc’liitional work generated during the period of census. After the peak

period is over, the sanctions for these posts are discontinued and the

!
| serK'/ices of temporary staff are disengaged. This practice is being

con!tlnued from 1971 census. Therefore, the process of engagement,

re-engagement and disengagement of additional manpower for

| - . . . . . .
census operations is not new thing in the census organization, rather

i% i‘s‘;‘La regular phenomenon in each census since 1971. It is submitted

t'ha:t}f it is not appropriate to draw parallel between the Census
iréctorates and other organisations either State Govt. or Central

G°.'- consndenng the nature and volume of the work being

ﬁwerformed
|

j
1) Government created various temporary posts for various

|

Directorates of Census Operations in connection with Census

ol
! 2001 and also decided that these posts will be filled up by

f

6romotton or deputation only. The retrenched census employees

|

of the census 1991 approached the Hon’ble Tribunal seeking their
i

§

appointment against these temporary census posts and the

l;-]ilon’lb‘le Tribunal was pleased to order that these applicants were
to be considered to be absorbed against the temporary posts
created for Census Operation — 2001. In the mean time, the
PTIon’bIe Gauhati High Court in WP(C) Nos. 2531/2001, 2532/2001,
2533/2001 2534/2001, 2535/2001, 2536/2001 and 2537/2001
assed a judgement on 7.6.2001 directing that the respondents

P ., (e, 228

b |
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b
b
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would offer the vacancies to the retrenchees according to their

length of service. A person wrth longer length of service in a
partlcular category would be offered the job first and the other
fetrenchees in that order. Aftelr exhausting the retrenchees, if
there are stlll more vacancies available, these may be filled by any
_c;_:ther method provided under the rules. A copy of the order of
Hon’ble High Court dated 7.6.2001 is annexed as Annexure-R/1.

In view of the aforesaid directior;, the applicant was offered the

ost of Compiler for his reengagement by virtue of his seniority of

the previous census against the ‘post of Compiler on 24.7.2001.

I
C)n his acceptance of the offer of ‘appomtment, he was issued the

letter of appointment on 3.8.2001 fsubject to the condition that his

rce-engagement will not bestO\f_N upon him any right for

egul’-arization in the post in which he is re-engaged and his

services shall be terminated at !any time without assigning any

- ) -

lrli’eason thereof. It was further stipuiated that the post agéinst which
he is appointed is the temporary post created for Census — 2001
a}}hd is likely to be discontinued on or before 28.2.2002. His
sl‘ervices shall be terminated on the discontinuation / abolition of
trius temporary post created for 2001 census and the Govt. will

hlave no liability thereafter. When the order of the Hon'ble High

Court was to consider the petm{oners to be absorbed against

Census Operation posts and he was engaged against census
posts only, his services is bound to be terminated alongwith

a!liaohtlon of census posts. In vuevT/ of the law laid down by the
Hpn ble Supreme in Union of India & Ors. - Vs - Harish Balkrishan

}

I\Qaha;an, 1997(1) P.50 (SCSLJ), Jawaharlal Nehru Krishi Vishwa




)

;‘ idyalaya, Jabalpur, M.P. — Vs - Bal Kishan Soni & Ors. 1997(2)
175 (SCSLJ) and Committee of Management, Arya Nagar Inter

g

-v.._

Q

College, Arya Nagar, Kanpur through its Manager & Anr. — Vs -
Sree Kumar Tiwary & Anr. 1997(2) P.178 (SCSLJ), the applicant

annot be regularized and once the post is abolished, the

i

Emacc—s

(92

i
4

o=

e

; pplicant cannot be continued.
i
|

2) ?’here are no regular vacancies of Computor/Compiler to absorb

? |
the petitioner. Further the appointment to regular post of Computor

(%?inow Compiler) is made through 100% promotion failing which by

deputation and failing both by direct recruitment in accordance

\glith the recruitment rules framed under article 309 of the

Constitution of India. The applicant cannot be regularized/

i

appointed against regular posts through back door in deviation of

t}pe recruitment rules framed under article 309 of the constitution.
‘I-!-?I!owever, in view of the order of the Hon'ble Tribunal as and when
c%‘ccasion will arise to report any vacancy to SSC for direct |
recruitment only after invoking first mode i.e. promotion and
gécond mode i.e. deputation, the department will write to Staff
$election Commission to act as per law laid down in the case of G.
A‘meenuddin by Hon’ble Supreme Court as also as per the order
oi’f this Hon’ble Tribunal. The respondents crave the leave of this
I-.'_‘}on’ble Tribunal to refer to the decision of Hon’ble Apex Court in
1992 SCC(L&C) P. 805 1996 (2) SCSLT P. 316 State of Haryana

i
|

&'\ others V/s Piara Singh & others 1992 (4) Supreme Court Cases
' )

1i18.




¥ 3) | That it is respectfully submitted that in the DOPT's instructions

Liiat;_ed 23" July, 2001, it is clearly provided that no appointment can
-

" pmade on ad-hoc basis by direct recruitment from open market. It

élso pertinent to submit here that in aforementioned letter, it is

rther provided that if in an exceptional case (e.g. in the case if

h

mperatlonal organization), it is inescapable to resort to ad-hoc

T

e};ppomtment by direct recruitment, prior concurrence of DOPT
(Estabhshment ‘D" Section) may be obtained by giving full and

|
complete justification for the same. It is submitted that in the present

ci!as!_e, under the compelling circumstance and under the threat of
con'!tempt, the petitioner was given ad-hoc job by the Directorate of
Q)el% sus Operations, Assam, without prior concurrence of DOPT,

H
therefore the appointment of the petitioner was contrary to rules and

| ilrstﬂructlons on subject and is irregular. In view of the law laid down by

the'Hon ble Supreme Court of India in the case of Ashwani Kumar &

)
C;?rs, — Vs - State of Bihar & Ors. (page 281), the initial appointment of
t?e'

r=gularization. The relevant portion of the judgement is extracted

petitioner being contrary to law, there is no questior: of their
below:

Il “As we have seen earlier when the initial appointment by Dr.
Mallick so far as these daily wagers were concermed were
illegal there was no question of regularizing such employees

and no right accrued to them as they were not confirmed on

i available regular vacancies under the scheme. It passes

one’s comprehension as to how against 2500 sanctioned

vacancies confirmation could have been given to 6000

A



: . p

F employees. The whole exercise remained in the realm of an
_F unauthorized adventure. Nothing could come out of nothing.
' Ex nihilo nihil fit. Zero multiplied by zero remained zero.

j Consequently no sustenance can be drawn by the appellants
| from these confirmation orders issued tb them by Dr. Mallick
| | on the basis of the directions issued by the concemed
| | authoriies at the relevant time. It would amount to
regularization of back door entries which were vitiated from
the very inception. It is not possible to agree with the
contention of leamed counsel for appellants that the
vacancies of the scheme had nothing to do with regular posts.

Whether there are posts or vacancies they must be backed up

\ by budgetary provisions so as to be included within the
’7 permissible infrastructure of the scheme. Any posting which
' dehoms the budgetary grant and on a non-existing vacahcy
would be outside the sanctioned scheme and would remain

|
| totally unauthorized. No right would accrue to the incumbent

| of such an imaginary or shadow vacancy”

|
Parawise Reply :

11 | That with regard to the statement made in para 1 of the O.A,,
the respondents beg to state that the order dated 6.2.2002 of Hon'ble
ribunal in OA No. 142/2000 is not applicable to the applicant.
l%iowever it is submitted that the applicant was re-engaged in the O/O
The Director of Census Operations, Assam, Guwahati in compliance
‘I with the directions of the Hon'ble High Court delivered in
WF(C)2531/01 to WP(C ) No.2537/01 dt. 7.6.2001 against a purely

temporary post created for a short term in connection with 2001




;i

C(‘ansus on a purely temporary and adhoc basis available at that time
upto 28.2.2002 vide office order No.DCO(E) 126/2001/11570 dated
3\!8 2001.

The applicant was also informed of the following terms and

| c«éndltlons in his offer of appointment No. DCO(E)126/2001/11371 dated

24 7.2001.

5! (a) This re-engagement will not bestow upon him any right for
' regularization in the post in which he is re-engaged and his services
' shall be terminated at any time without assigning any reason thereof.
(b) The post is created to attend the additional work of 2001 Census and
. the post is likely to be discontinued or abolished on or before
- 28.2.2002.
' (c) The services of Shri Indrajit Das (Applicant) will stand terminated on
the discontinuation of the sanction of this temporary post created for
. 2001 Census and the Govt. will have no liability thereafter.
" (d)The educational qualification required for the post is a degree with
Economics, Mathematics or Statistics as a subject from any
recognised University as per Recruitment Rules. This offer is subject
to the fulfillment of educational qualification prescribed in this

paragraph.

It was also informed to the applicant that if the offer of re-engagement is
acceptable to him with the said terms and conditions, he is directed to
intimate his acceptance to the DCO., Assam within 10 days of receipt of this

otder failing which the offer of re-engagement will stand cancelled. On his

ac':ceptance of the aforesaid terms and conditions, the applicant was re-
exlilgaged as Computor (now designated as Compiler) w.e.f. 3.8.2001.

1 On review of the work load, the sanction of the post in whlch the
applicant was re-engaged has been discontinued with effect from the

aftemoon of 28.2.2002 vide ORGI’s letter No.11020/1/99-Ad.Il dated

18 2.2002 and the services of the applicant has been discontinued w.e.f.
28 2.2002.

{1 The copies of letters dated 24.7.2001, 3.8.2001 and 18.2.2002 are

| annexed as Annexure- R/2, Annexure- R/3 and Annexure- R/4.
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That with regard to the statement made in para 2 to 4.1 of the OA
respondents beg to offer no comments.

That with regard to the statement made in para 4.2 and 4.3 of the
OA, the respondents beg to state that the applicant was appointed
on ad-hoc basis against a purely temporary post of Computor
sanctioned for 1991 Census after obtaining exemption from the
Staff Selection Commission for filling up such short term
vacancies. On discontinuation of the sanction of these temporary
posts the services of the applicant were terminated with effect from
31.12.93. The applicant alongwith other filed an OA No.269/93
before the Hon’ble Tribunal disposed of the OA No.269/93 on
5.6.98 directing the respondents to act in accordance with the
decision of the Hon’ble Supreme Court in Union of India and
Others Vs Dinesh Kr. Sexana reported in (1995) 29 ATC 585. In
this case the direction of the Hon’ble Supreme Court is to consider
the retrenched Census employees for appointments in any regular
vacancies which may arise in the Census Directorate and which
can be filled by direct recruitment, if such employees are otherwise
qualified and eligible for these posts. The Hon’ble Supreme Court
further directed that the appellant and/or the Staff Selection
Commissioner may also consider giving weightage to the previous
service rendered by such employees in the Census Department and
their past service record in the Census Department for the purpose
of their selection to the regular posts. The Hon’ble Supreme Court
also observed the “the retrenched Census employees will, however,

‘have a right to be considered only if they fulfil all other norms laid

down in connection with the posts in question under the
Recruitment  Rules  and/or in  other  departmental
regulations/circulars on that behalf”. Recruitment to the posts for
regular vacancies are done through Staff Selection Commission
only. Regular appointment to the post cannot be done by the
respondents without sponsorship from SSC.

A copy of the Hon’ble Tribunal’s order dated 5.6.98 in OA No. 269/93 is
- annexed as Annexure — R/5.

4.

That with regard to the statement made in para 4.4 of the OA, the
respondent beg to state that some of the applicants of OA



No.269/93 filed OA’s No.161/99 and OA No.76/2000 seekmg
appointment against the vacancies of 2001 Census in this
Directorate. These OA’s were disposed of by the Hon’ble Tribunal
in order dated 16.2.2000 and 25.2.2000 respectively directing the
respondents to absorb the applicants against the Census posts. The
Govt. of India created a few temporary posts for census 2001 with
a direction to fill up these posts by promotion or deputation only.
Accodingly respondents No. 3 initiated action to fill up the Census
posts by promotion and issue circular for filling up the posts by
deputation. Agrieved by this action of the respondents the
applicants of the OA No.161/99 and OA No. 76/2000 filed a fresh
OA No. 142/2000. In the interior order dated 8.5.2000 passed by
the Hon’ble Tribunal in OA No. 142/2000, the Hon’ble Tribunal
observed/directed as under.

“ In my opinion, staying the operation of Annexure — 3 order dated
23/24.2.2000 (circular inviting applications for deputation for filling up
Census posts) will result complete stoppage of Census works and
therefore the prayer of the learned Counsel for the apphcants in this
respect cannot be granted. In view of this I am of the opinion that while
the concerned authorities may go ahead in calling the prospective
eandldates on deputation as per Annexure- 3 circular dated 23/24.2.2000
they shall also consider and adjust the present 4 applicants as directed
vide order dated 16.2.2000 and 25.2.2000. The benefits of these orders
Would be restricted only to the present 4 applicants who are agitating
their cases. It is made clear that this direction shall not apply to other
sumlarly situated persons who have not agitated their rights before the
Tribunal. It is further ordered that adjustment/absorption of the applicants
in pursuance of the order passed today will not confer any right on the
apphcants to further continue their services after the Census Operatlon is
over under their claims are considered on merits as highlighted in the
OA...”

Accordmgly four applicants of the OA No. 142/2000 were
temporanly appointed against the temporary posts sanctioned for 2001
Census as available at that time. Similarly, the applicant of the OA No.
342/2000 dated 25.11.2000 and the applicants (2) of the OA No.
385/2000 dated 16.1.2001 were engaged against the purely temporary
pqsts sanctioned for 2001 Census with the condition that their services

* will be disengaged on the discontinuation of the sanction of the



v

|
.
|

Y temporary posts created for 2001 Census and the Govt. will have no
hﬁablhty thereafter. On discontinuation of the sanction of posts after
review of workload of 2001 Census by the Govt., the applicants of the
above OA’s were also disengaged w.e.f. 28.2.2002.

7

Iy

That with regard to the statement made in para 4.5 of the OA, the
respondent beg to state that the Hon’ble tribunal in its order dated
6.2.2002 in OA No. 142/2000 directed the respondents to consider
the case of these applicants also in the light of the decision
rendered by the Hon’ble High Court, Guwahati in WP©O No.
2531/01 to WPO No.2537/01 dated 7.6.2001 i.e. to offer the
vacancies to the retrenches according to their length of service
against 2001 Census post. However, the order of the Hon’ble
Tribunal dated 6.2.2002 is to consider the cases of the applicants in
OA No. 142/2000 and accordingly the respondents duly considered
their cases but the applicants could not be accommodated since the
sanction of the post was discontinued w.e.f. 28.2.2002.

That with regard to the statement made in para 4.6 of the OA the
respondents beg to state that in compliance with the Hon’ble High
Court’s order dated 7.6.2001 passed in WPO No. 2531/01 to
2537/01 the applicant was re-engaged in this Directorate w.e.f.
3.8.01 to 28.2.02. On discontinuation of sanction of the post in
which the applicant was re-engaged, he was disengaged w.e.f.
28.2.2002 as per terms and conditions given in his offer of
engagement dated 24.7.2001 as referred in para 1 above.

That with regard to the statement made in para 4.7 of the OA the
respondent beg to state that the applicant was re-engaged in the
post of Computor created for 2001 Census. The services of the
incumbents in the post of Computor are used for the purpose of
SRS tours besides the office work as and when required by the
office. Since the applicant was holding the post of Computor the
office has every right to utilize his duty either in official duty or in
the field work as and when considered necessary. The HYS survey
under SRS is a time bound work and the applicant was deputed for
the survey as a few existing regular incumbents in the post either
felt ill or taken leave during the period. The applicant therefore
should not be allowed to justify his claim for retention.

10
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That with regard to the statement made in para 4.8 of the OA, the
respondent beg to state that since the order containing
discontinuation of sanction of the post of Computor was received
very late in this Directorate, the order of discontinuation had to be
issued on 28.2.2002 only. There was no-time left to the respondent
to communicate the order by post to a particular place as the
applicant was moving from one unit to another for survey purpose.
The respondent, therefore, had to sent a special messenger to call
him back from the field to the Headquarter as the sanction of the
posts was discontinued w.e.f. 28.2.2002. However, the applicant
was paid all his dues in full for the period upto which he was on

duty.

That with regard to the statement made in para 4.9 of the OA the
respondent beg to state that the applicant was engaged against the
purely temporary post of Computor (now designated as Compiler)
created for 2001 Census in compliance with the Hon’ble High
Courts order in WPO 2531/01 to 2537/01 dated 7.6.2001. The
services of the applicant engaged in the post of Computor was
discontinued with the discontinuation of Census posts of Computor
w.e.f. 28.2.2002. The letter dated 9.4.2001 being referred to in this
paragraph has no relevance now as it is too old and does not tally
with the incumbency position as on date.

wa statements (statement-I and Statement-II) indicating the
| :inc‘l%lmbency position as on 1.3.2002 in regular and Census posts are
enclosed as Annexure R/6 and Annexure R/7.
;

That with regard to the statement made in para 4.10 of the OA, the
respondent beg to state that the applicant was re-engaged against
the purely temporary post of Computor created for 2001 census for
a period upto 28.2.2002. The termination order was passed on the
discontinuation of sanction of 2001 Census posts. There is nothing
wrong in the termination order as the condition laid down in the
offer of re-engagement is as per the direction of the Hon’ble
Tribunal as well as the Hon’ble High Court for 2001 Census posts
and is very clear that the services of the applicant will stand
terminated on the discontinuation of the sanction of the temporary
posts created for 2001 Census and the Govt. will have no liability

11
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12.

%'opy of the letter dated 14.2.2000 is annexed as Annexure R/8.

thereafter. The applicant cannot claim for continuation in service
after the Census Operation is over. This point has been
categorically stated by the Hon’ble Tribunal in the order dated
8.5.2000 in OA No. 142/2000. Since the additional work for

| Census Operations for this category of workers was over and since

the sanction of the posts was discontinued w.e.f. 28.2.2002, there is
no space to retain the applicant in service as there is no vacancy. It
is also reiterated that the order of the Hon’ble Tribunal in OA No.
142/2000 dated 6.2.2000 is to consider the case of applicants for
their appointment only against a Census posts and not against a
regular post. Therefore, the applicant could not be accommodated
as the sanction of temporary posts discontinued w.e.f. 28.2.2002
and there is no other vacancy for which the applicant is elegible.

That with regard to the statement made in para 4.11 of the OA the
respondent beg to state that some resultant vacancies in the post of
Computor were filled up by deputation from State/Central Govt.
organizations including a Public Sector Undertakings like
STATEFED as per this Directorate circular dated 23/24.2.2000.
Most of the deputationists are against the resultant vacancies in the
post of Computor, Asstt. Compiler etc. Only two deputationists are
against the Census posts of Computor but they are senior to the
applicant in term of continuation of service in these posts.
Therefore, the action in continuing there deputationists is not
arbitrary and illegal. It is also submitted that the circular dated
23/24.2.2000 issued by the Director of census Operations, Assam
inviting applications for filling up of the posts by deputation is in
exercise of direction issued by Government of India contained in
ORGI’S letter dated 14.2.2000. The said circular dated
23/24.2.2000 has never been interfered either by the Hon’ble
Tribunal or by the Hon’ble High Court.

That with regard to the statement made in para 4.12 of the OA the
respondent beg to state that the applicant has misconceived and
misinterpreted the term contained in the circular dated 14.2.2000

12
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issued by the ORGI, New delhi. The referred term of circular G

applies to the promotees from the regular staff against 2001 Census
posts and not for the fresh and ad-hoc appointees against 2001
Census posts.

That with regard to the statement made in para 4.13 of the OA, the
respondent beg to state that the applicant was re-engaged against a
temporary post of Computor sanctioned for 2001 Census in
compliance with the Hon’ble High Court’s order dated 7.6.2001
passed in WPO 2531/01 to 2537/01 for a period upto 28.2.2002
and disengaged since the sanction of these temporary posts
discontinued w.e.f. 28.2.2000. The respondent beg to clarify that
review of workload and continuation of these temporary Census
posts is carried periodically as per requirement. The existing
temporary posts created for Census — 2001 can be abolished at any
time. The conditions of the re-engagement was also specifically
mentioned in the applicant’s re-engagement letter that the posts are
created to attend to additional work of 2001 Census and will be
discontinued/abolished on or before 28.2.2002 and his services will
be disengaged on the discontinuation of the sanction of the
temporary posts created for 2001 Census and the Govt. will have
no liability thereafter. Since the applicant joined this Directorate
after accepting the above terms and conditions, he cannot claim for
regular appointment at this stage.

That with regard to the statement made in para 4.14 of the OA the
respondent beg to state that this Directorate has proposed to fill up
a few post of Data Entry Operator, Grade ‘B’ on deputation basis.
The post of DEO-B is one of the technical posts which requires
following qualifications: (1) Degree of a recognised University or
equivalent (2) one year certificate of proficiency in Computer from
a recognised Govt. Institution preferably ‘O’ level Certificate
recognised by Deptt. of Electronics in Govt. of India (3) A speed
not less than 8000 key depressions per hour for Data Entry works
and other terms and conditions of the recruitment rule. Further,
existing Govt. orders prohibits any direct recruitment without
obtaining any clearance from the Screening Committee of the
concerned Deptt. headed by the Secretary to the Govt. of India,

13
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Ministry of Home Affairs. Hence the vacancy in the post of DEO-
B has been circulated to fill up by deputation basis till the posts are
filled up on regular basis after obtaining necessary clearance from
the Screening Committee of the Govt. of India. Therefore, the
applicant cannot be accommodated against the said vacancies of
Data Entry Operator Grade-‘B’. Regarding the post of Assistant
Compiler no one has been appointed from the deputationist at
present as stated by the applicant. However, a regular vacancy in
the post of Asstt. Compiler exists but the same is reserved for
OBC. The requisition for the post has already been sent to SSC
who have asked for a clearance certificate of the Screening
Committee of the Govt. from this office to take action on the
matter.

A éopy of the recruitment rule of DEO-B and the Govt. of India’s letter
No. 2/8/2001 PIC dated 16.5.01 regarding the optimization of direct
recruitment to civilian posts are annexed as Annexure R/9 and Annexure

R/10.

15:

16

That with regard to the statement made in para 4.15 of the OA the
respondent beg to state that it is a fit case to be dismissed at the
admission stage itself.

That with regard to the statement made in para 5.1 to 5.3 of the OA
the respondent beg to state that the averment made in these paras is
misconceived and baseless as the order dated 6.2.2002 in OA No.
142/2000 the Hon’ble Tribunal directs to re-engage the ex-Census
employees against the temporary posts created in connection with
2001 Census only and not against the regular posts or to regularize
the applicant against the regular posts. The order dated 6.2.2002
also does not direct the respondents to continue the Census post.
The answering respondent further beg to state that neither the
Hon’ble High Court nor the Hon’ble Tribunal has directed them at
any point of time to regularize the services of the applicant against
permanent vacancies in core posts. It is further stated that the
applicant cannot be regularized against such permanent vacancies,
if any arise in future in core posts by giving a complete go by to
the relevant Recruitment Rules. This established position of law
has been reiterated time and again by the Supreme Court in a
catena of decisions.

14
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17 That with regard to the statement made paras 5.4 and 5.5 of
thée OA, respondents beg to state that the averments made in these
pairas are misconceived and baseless as the order dated 6.2.2002 in
OA No.142/2000 passed by the Hon’ble Tribunal does not create any
riéht in favour of applicants to be regularized. It is submitted that
thére is no vacancy in the Directorate in the post of category
apjplicable to the applicant i.e. Compiler against which the applicant
cohld be considered for further continuation. It is also submitted that
apipointment against the regular posts is to be done in accordance
with the recruitment rules framed under the article 309 of the
Cénstitution of India.

18;. That with regard to the statement made paras 5.6 and 5.7 of
thé OA, respondents beg to state that the averment made in these
pvairas is misconceived and baseless as the order dated 6.2.2002 in
OA No.142/2000 directs to re-engage the ex-census employees
agfainst the temporary posts created in connection with census 2001
onzly and not against the regular posts or to regularize them against

thé regular posts.

19 That with regard to the statement made paras 5.8 and 5.9 of
thzej OA, respondents beg to state that the averment made in these
paviras is misconceived and baseless as termination order dated
28%.2.2002 has been issued as the census posts of Compiler has
bejen discontinued by Govt. due to reduction of workload of census
20b0 and there is no post of Compiler available for continuing the

| 15



b ‘applifcant beyond 28.2.2002. It is submitted that the order dated
6.2.%002 in OA No.142/2000 directs to re-engage the ex-census

employees against the temporary posts created in connection with

census 2001 only and not against the regular posts or to regularize

them against the regular posts.

20.

21.

That with regard to the statement made para 5.10 of the OA,
respondents beg to state that the averment made in this
para is misconceived and baseless as the employees taken
on deputation are senior to the applicants in the order of
their seniority with reference to their period of current service
in the census posts and hence they are continuing in the
resultant vacancies in the regular posts. It is also submitted
that the termination order dated 28.2.2002 has been issued
as the census posts of Compiler has been discontinued by
Govt. due to reduction of workload of census 2000 and there
is no post of Compiler available for continuing the applicant
beyond 28.2.2002. It is submitted that the contention of the
applicant that the order dated 6.2.2002 in OA No.142/2000

directs to regularize them is totally wrong.

The respondents beg to state that the Hon’ble Guwahati
High Court in its order dated 7.6.2001 in WP® No0.2531/01 to
WPO© 2537/01 directed to prepare the seniority list of
retrenched Census employees according to length of service

of each category of employee and to offer them job in the

16



n Census posts according to seniority against 2001 Census /f\b
],]\ vacancies keeping in view that order, Shri Das cannot be

\ ;l allowed to continue as there is no Census post available for

‘& \; Compiler beyond 28.2.2002. Further, for appointment to the

-

| g\ post of Compiler against regular vacancy candidates are to
|
w

be sponsored by the SSC as per Recruitment Rule/Gowt.

| instructions. The applicant was appointed against the post of
| | Computor during 1991

Census through Employment
L Exchange after grant of exemption by the Deptt. of
\C '1

|

. Personnel for appointment against the short-term posts
I . .
] ‘| created for 1991 Census. This exemption was only
:] || applicable for Census post 1991 Census. In view of these
i |

| facts, the applicant cannot be accommodated in any
o
| | manner.

The OA is premature and hit by Section 20 of AT Act, 1985.

H gk The applicant had filed earlier OA and the judgement passed
1 ‘\ in the same is carried out in letter and spirit.

4, "i,\.1 The content of paras 8 and 9 are misconceived and devoid
|'] i
'11 '\ of merit and hence deserve to be dismissed. The applicants

i
n

are not entitled to any interim relief. The Hon'ble Tribunal

\may be pleased to dismiss the O.A. as well the payer for
| [[11 interim relief on the following ground.

[




| VERFICATION
|

lﬁ\ I, Shri N.C.Sen presently working as Deputy Director of Census
|

Operatlons Assam be duly authorised and competent to Sign this

Verlf cation, do hereby solemnly affirm and state that Statement
made in para

are true to my knowledge and belief and

thos’e made in para being matter of records, aretrue to

the best of my information derived from the office records and the rest
!‘ :
are my humble submission before this Hon’ble Tribural. 1 have not
sup;_%ressed any material facts.
i

|
l'il And | sign the verification this __day of June, 2002.

i
il

\
1
i
|
|
1

ks duh s

Deponepnt

18
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-We have heard Mr. K.K, Mahenta, learned

L ORI SR TSR

Central Govt. Standing Counsel appearing for the petitioners

and Mr. B.K. Sharma, learned counael for the respondents.

The writ petition in WP (C) No.. 2531 of 2001
is against the order of the Central Administrative Tribunal,
Guwahati Bench (for short, the CAT); dated 20£h January,
2000, passed in Criginal Application Ne. 415/99 (Annexure-~
B/7), as also the order passed on reviewtfiled by the
respondents (petitioners before us), - dated 11th January.
%%01 (Annexure-B/11); by which the Reyiew‘Applicetion was
dismissed, ; : o ? :

G " 200

2

Instead of giving the facts givinq rise to

H

the present petition, im will be appoqite to reproduce the N

orde¥ passed by the CAT dated«ZOth January, 2000, as also

(Y

the order dated’ llthrJanuary, 2001, passed on the Review

i . i
12012000, : T PR
A SIS, ~ - "

. \ ~ e .

This is a consent order as agreed by the
learned counsel for the.parties, The brief
facts are as follows s~ ., . .. e
- The: applicant was appointed Lqwer Division
Clerk on 28.,2,.,1991 in the Census Department for
the purpose of Census Operation of 1991. After
the operation was over, the applicant was. f
retrenched. . According to the applicant the
census operation for the year 2000 will be taken
up from January, 2000 and, therefore, some
vacancies will arise. «The applicant. having
worked for almost two years submitted Annexure-S
representation ‘dab8a ?8.8.1996 for apvointment
in a suitable post. However, the representation
has-not yet been disposed of. Hence the presecnt
application. : ' e

. Heard Mr. S. Sarma, learned counsel for the
applicant and Mr. B.S. Basumatary, learned Addl.
c.G.s.C. It is-agreed by the learned counsel
for the parties that as per the decision of
the Apex Court in Government of Tamil Nadu and
anothar v. G. Md. Ammendden and others, reported
in (1999) 7 SCC 499, the applicant is entitled
to get the appointment when the new vacancy will
arise. As per the said decision., the leamed

counsel <....

RN ﬁ‘

R AR



¢

céunsel for the parties submit tﬁat'ﬁhé“”
applicant may be absorbed in thg vacancy that
411 occur for Census .Operation of 2000 in a

suitable post which he is entitled t fol i
the judgment of the Apex Court. - to following

Doaknt ' .
The application issaccoirdingly disposed of."
e .ﬁﬁvff :

Qrder dated 11.1.aoo1§f§ri Review Applications 3-

4
) Y
e Wb =

[

‘ﬂ}ll‘tﬁéiaeview Appliéatiohs ﬁer;ﬂﬁakeﬁ
up todether for consideration-since-it;involved
gimilar questions of, facts and lawe. IR

. . . e e :

2, Number of applications were filed befdr
+he Tribunal by the retrenched census employees
for regularisation=of-their,services_in the
1ight of the judgment rendered by the Supreme

G. Md. ammendden reported in (19
Thisvtribunalnin the lig
'_;;éndered'by the Supreme a
m;q'dﬁppli¢atiéns., Now. these Review: -
.. have been filed by the
" to the communications those werXa. ' no = A '
jearned Standing Counsel for thé' UnionUof India
by the cdncerned}auphority indicating " the . o
policy decisions”which Were“taken-b?;ﬁhek:eSpon-
dents. The afo:ementioned communicatldnijwprc
gsent by the Minidtry?bf\ﬂome*Affairs'gpdiﬂh;
Ministry of,rinance..ﬁBf the commuhicatfbﬁidated
5.8.1999.thetuinistg“‘oﬁﬁgxnanépgigﬁggﬁ*ggrtain

guidelines'dnsexpend#tﬁ:eﬁmahgééhént*apdwto make

fiscal prudence and?gustgﬁfty*wﬁ;pﬁﬁélso,mentioqg§
= __about the han on fil ingygf'Vaé&ﬁtiﬁdﬁkgfgnd :
a31n% out. in postse BY the commuriication dated
14.2.2090 sent from the Minist:y\og‘uomefofqirs
were aEsO-pertaining to;filliﬁg'up'bf'eroup c
and, D posts in the Census department either by
promotion or on deputation stopping ‘ad hoc
appointment £rom. open market. - . . N s
3, We have heard jearned counsel for th 4
Union of India and also the counsel appearinq\f
for the opposite party/applicants in the O«A.
Oon perusal of the documents those referred to
earlier we do not £ind that those materials
provide any scope for review of the earlier
judgment passed by thisi?ribunal. The materials
now produced by the review petitioners does not
call for review of the earlier ordere. The

power % review is not absolute and unfettered.
The power is hedged with-limitations prgscribed
{n section 114/0rder XWII Rule 1 of C.P.Ce.

read with -section 22(3) (£) of the Administrative
.Tribunals Act, 1985. No guch ground for review .
is discernible in the case_in hand.

W . t eLeT W

4. Under the factsjéhdféﬁfbumstanées these
Review Applications dze L#3ple. to be dismissed
aird thus.dismi&sedl ’ ey o

. R RIS ’ - ) .
There shalthowever,be no order as -to COSt3e

",I.: .



" Apgrt ﬁrom the fact that the order dated

':1(

20th January, 2000 is a consent order, wq‘also findv”

nothing wrong or illegal in the same. The order is

in consonance with the.dicta of the-ApeXACourt laia

down in Govt.'of T.N, and another v, G. Mohamed Ammenu-~-

deen and others, report:d in (1999) 7 SCC 499, ' The

objection —gised by the learned counsel for the -

petitioners‘is.that in the aforesaid
by the Apex Court .

judgment directions ﬁere givenzthat as per the scheme

approved by the Apex Court the retrenchees may. be A
absorbed in any Vacancywthet may be available in any .
Government Department, whereas in the present case, the

. i¥directions of the CAT: wereﬁbeihg_confined only to the
Wy '.:‘(3':'-.» . B

Census Department. Wex re ofsthe. view that if the
Lrec £y e

airections. were being only confined to Censustepartment. .
n s

the respondents herein (the applicants before the CAT)

should have .some grievf '3a‘ the right of consideration
r.}, 1

&as‘r& be\ \.J oﬂ]Y "confined O

hnsus”Depar ment andwnot “to

the other DepartmentS'Qf%theﬁstate Government.' Learned

. ~counsel for ‘the respondents (applicants before the CAT)

.....

“HKa's stated that he is satisfied with the dire"tions'

N\
given by the CATY oo ]

N\
We have also gone through the order passed ontr

thn Review AppliCations. We £ind no infirmity in the

same. We concur with the reasoning adopted by the CAT.

B

While dismissing the Qrit petitions, we
& s 34
hereby direct the petitioners to carry out the directions
R i

given by the CAT within two weeks. However, we, as a

matter of abundant caution, make it clear that the

petitioners would offer the vacancfes to the retrenchees

according to their length of service. A person with

"longer le ng ® of service in a particular category would

<,
N

be ....



LA RO .

‘h,‘l.‘.
- 6 - -

‘ ‘,
pe offered the job £irst and then the other. ’
retrenchees : in that order. aAfter exhaustj.ng ‘the
retrenchees, 1f there are still more VaCancies

available, those may be £illeb by any, other method
provided under the Rules. These directions would
be applicable to all the retrenchees S.rrespec'civ‘e of f
. .‘ ' - -. i
. “A_AA.A:iéhe'ther or not they were applicants before t'h“e'c.A'r'. L
. -COpy of this order, attested by the'“ a R o
NP Y ; . ’ N o r*l'.
m?‘aq be given to the counsel '%or tho o e T ,&
- {3:13' ‘ 4 .
:’A "
: )
i 2 2
i
C.
et
2
b
5
P AL C.:.":
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0.Dco(E)126/20017-/ 1 Z7|
GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS
OFFICE OF THE DIRECTOR OF CENSUS opmumns : ASSAM: GUWALATI

ANNEXURE ‘-\ZZ- @

Dated Guwahati the 2yMuly/2001.
‘QOffer of Reenqagément '

. N
In complianca with the Honourable Ctnb’al Administrative Tribunal's  order.. of .
judgement in 0.A.No.342/2000 dated 28.11.2000 and O.A. No.385/2000 dt.16.1,2001 read : !
with the Honourabls Guwahati high Court's judgement In W.P.© l\gw /2001, 979 2001 I
dt.5.3.2001 and No.2531/2001 tq 2537/2001 ¢t.6.5.2001, Shrl/SmtT . ~2inef. 4 o '
............................ s ls NOFaby Offorad for resngagement In the post of mputor (now(
designatad as Compller) created:for 2001 census In the scale of pay of Rs,4000-100- 6000/~
and other allowanges as admissible from™tima to time ,:.i-a purely temporary and adhoc basls
upto 28.2,2002 o upto such time the sanction of post.continues, whichever Is earlier, under -
the following terms and conditions. -

Terms ang Conditions . 1q

i, This reengagement will not bestow upon him/her ‘any right for regularlsaﬁon In the
post In. which he/;hﬁ Is reengaged and hls/pz( servloes shal\ be terminated at.any time
without asslgnlng any reason thereof. CR

e L

. 2 The post Is created to attend to the additional.work of 2001 Census and the post Is
. likely to be discontinued or abolished on or- bofore 28.2.2002. Ve L e ER

I3

3, The services of Shr/Smt. .. Dty / i S
discontinuation of the sanction of this temporary post cmated for 2004 Census and the Govt.
will have no llabllity thereaf’ter.

4, The educatlonal qualification required: for. the post’ Is a Degree with Economlcs,

Mathematics or Statistics as & subject from any recognised. University. This offer Is subject to —

the fuifiliment’ ofeducatlonal qualification prescrived.in-thls. paragraph S eme ol
‘ e

Al

*5, - Thisorderls lssued wlth the prior approval.of-the Reglstrar General of Indla. ;ir\

conditions, he/

jfvr of reengagement Is acceptable - ‘to him/her with above terms and
daysiof-the fecelpt of this order falling whic

If the
Is directed to intimate hlw acceptance to the undersigned within.10{ten)
thiscoffer of reengagement will stand: cancelled o al

Formal latter of reengagqment will be Issued on recelpt of the above aoceptan .

( OR. 5. K BARUAH
ASSTT.DIRECTOR OF CENSUS OPERATIONS
ASSAM | GUWAHATI, '

MEMO NO. DCO(E)126/2001/// 272- 377 DATE:..7.2001 _ T

Copy for infocmation to:

1. The Registrar General, Indla, 2/A, Mansingh Road, New Dalhi-110011.

2. The Dy Registrar , Central Administrative Tribunal, Guwahat| Banch, Guwahat!.
He Is requested kindly to bring this fact to the not\ce of the Honourable Tribunal

‘ . . at the Oar“en\),\dau_// ,%_;ﬂ: C/a (‘/\n ((«\ NN K,’“;) f%}S/ﬂu W f(x\» /\(“*’/

I—

3...- shrusmnf-, 3 PR SR LI R AR AT ok RN p t g
. . “4. .The Offics Superintendents, (Accounts-and Establishment), - ‘{\ AL RS i J<nn /t g
5. Shri A. Deb Roy, Sr.Cantral Govt. Standing Counss, CentralAdmin!stratlve Trlbunal,/ ke L e

‘Guwahati Bendh, with a request to bring It to.the.nctlce of the Hco ble Trlbtfnal

Concsmed fla.
LM~ q
7. .44 §v
2T AN
(npcx RORLIAH ) _
AGeTT ["T:'“TC QF CENSUS ¢ 1{3’10\'5

an



. ! ., LT ~. RS
nder Certi.f-i_cate of poaiﬁ&/ N 2§>/ 3

W | Director 1547396/456630(0). ..
Phone 1266326(R)..

o | . _ " Off.supdt. 1526954 . ,
""N-""DCO(E 26/2001///.52'0. o, Fax o :0_.361—5/47_396;» .

GOVERNMENTOF INDIA ™ @ S

T8 WA : | S

MlNlSTRY OF HOMEAFFAIRS/GR(HA MANTRALAYA R R
. OFFICE OF THE DIRECTOR OF CENSUS OPERATIONS ASSAM P
' f. @, T2, S, A - 781007 s

' GS.ROAD, ULUBARLGUWAHAH 781007 b
o _ ‘OFFICE CRDER . . . Dated Guwahati 2.8.01 ]

. T I complianoo of the Bon'ble Centrah‘l\dministz'ative e i
. * 'n‘:l:bunal'u order dated 28.11 +2000 and dated 1641; 72001 Lin |

t\\ J» R i .(

R

»'-".qwxem,n i
OA! 3&2/2000 ‘and *No .385/2000 reapoctivelymr ddwidn, He
Gigement in WP(C) No.9784200f1': &\9,79/2001 dated RSN

,iligh “Coirtse J
001 dated 7.6 2001 Co. ,J

3 2001 ‘and vp(c) No.2531/2001 to 2537/2

T - ',
: éssam, Guvabati és Computor (now designat aras COmpiJ.er) . ¢
¥ ‘short term ;Ln g

zgasilwt; a puroly temporaty

post ‘created: for

x\_—.'aéonneotion with: rCenaus 2001 on pwexyz&t,o_gpqi:jggy ‘and ad-hooc- basis [ e

: upto 28,2,2002 ‘Gilipto the. date, or Mhichithe: sanotion of the . %, L ©f

’S o -

T ?‘post expires, whichever is, ‘earlier,. 1n th 5% W B.
% PP

iss ible fr o

'4\45

.M. pluﬂ other allowances 'as‘ adm
_ . -

.

16000-1 00-6000/..
t:lme to time. :_j-;_:.,, o . ‘

The. re-e;gagement will not'bestow‘uﬁbn him any :ighfifdﬁfgf ~?
ularisation in post in which he ds re-engaged and his~éer~v1ces | pen
t aasigning any rea?nn ‘

-

reg
shall be terminated at any time vithou

Y

thereof .
‘The post is a‘eated to attend to.the additional work of

© 2001 Census and 19 11,kely to be disconf.inuod/abolished on or
. before 28. 2. 2002. The services of Shri Indrajit Das wili be, RS
. ': "'_’li“: .

disengaged on the disg:ontinuation of ‘the sanction of this

temporary poat-created for 2001 Census and the Govt. will - have . L ]

no liability thereaf ter..
Shri Indrajit Das is to join immediately. -
S e

-

L] _‘ ’ .. (\‘)/\"\‘\,
. ‘ '.4/5”'\&‘"0
{ IR.-S.K. BARUAH )
Asstte.Director of Temsus Operatid
‘ Assam, uuwmmti o
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uemo NO.DCO(E) 126/2001///57/»,?.;1 Dated 2. 8.01 '4 R

B copy tox . . : ) ."" "L‘ . .'~. . I‘i‘ ’ . . . " ﬂ.'v. vl"-'

1+ The Regietrar General, Ihdia, Z/A, Mansingh Road.

‘2 'me Pay &- Aooounta Officer, A.G.c W &M Bui.lding,
NQW mlhi - 2. '

v

‘Guwahatie © - .

u‘. Shri ‘Ao, Deb’ Rory, Srs Coe G.s.c., CAT, Guwa.hai..a.._

5. 'me ,Office Supdt., Estt, and Accounts. . ,‘

6, Shri Indrajit Das, C/O Miss ChandamaDas, IR

. Vivekananda.Path, Bishnupwr, Guwahati-6e = T

7. F:Lle No.nco(E)285/93/Pt/3 & No.DCO(E)285/93/I’t/12.-. _

. IR. S BARUAB)
Autt.Di.rector of Census -

3o The Registrar ’ _Central Adminiatrative 'Dribunal. o

&\ -

Operations ‘Assaum Guvahati. .

.
.
.=



_‘-b}v Ww— il ,%,un{’ W

Office of the iiexist¥ar General, India
‘(Government of India, Mzmstry of Home Aﬁ‘azrs) :
- %A, Mansmgh Road, New Delhi-110011. - ‘

2s¢
Date: 18.02.2002 .. .N—é
a
€
The Pay & Accounts Officer (Census) : S
Ministry of Home Affairs - . ‘ 1
AGCW&M Building T L
New Delhi. | ‘ -
SUbjCCl Census of India - .2001 - Creation of temporary posts in: the headquarters R
~ infthe ofthe Dlrectoratc of Census Opcrauons e m axdofihe o ot
sdikeslripursusnce to this office Order No.A-11020/1/99-Ad:IDdatedsioni2000; Orders @ Hwms
: : N o u
§ yenzino :dited 1.2.2000 and order of even no. dated 28.2. 200%0mi z‘ab0vez‘sl‘1’b)ect I to
am: 4dlrectedx‘ to convey sancuon of ‘the Presxdent ‘to the contmuahomvob the under- S i\
menhoned ternporary posts for the Directorate of Census Operahonsp" Assam for a :n
‘;S'ér’iod with effect from 1.3.2002 t0 31.1.2003 :- .~ ‘\1 Rt A _ . nf\tl
. Loe . ~-.-~'7,:'. l"“m""\m’“‘\‘)m’ nm e-h. 'w\;\“* ‘. ) |
. ‘ X .
T » 3 '
i A o R
Name'of the post. Scale of pay Nq. of ’ No of No.of .
. A p{)sts posts ntow posts Ly
originally | sanctioried | abolished o7

sanctioned | wef . | fromthe
1.3.2002 to | Directorate |
31.1.2003

£
. TN
g ® VT paration

ot \kO e




Jt. Director of Census [ Rs.10,000- T 1 _': 1 - \

Operations . 15,200

Asstt.  Director. of -_ RsLJOO- . 1 ." 1 - 1
Census Operations(G) | - 13,500 _ - | ag
Research Officer -} Rs.8,000- 1 B

e - 13,500 : -
; 4. Statistical Investigator | Rs.5,500-9,000 2 1 , :
Gl | N ol I e

. . ar
5. Assistant | Re +-000-8,000 2 : 2

6. Confidential Rs.5,500-9000 1 1 E
' Assistant : : B ' S

' ' : ‘ Hi
7. Sr. Drawing Assistant | Rs.6,500-10500 1 21 - o
8. Sr. Technical | Rs.5,507-9,000 1 . 1

Assistant (Printing)

: i P . R E‘-‘ €
9. Senior Draftsman | Rs.5,500-9:000 ] 2 : 1 1 _ b

.| 10-..4: | Printing Inspector R?—'S'Q,0038§(50052l.g,;-l =
Statistical [nvestigator R55,000-8,000¢, N
Gr.III | SIREIE T S R B

ey,

:‘
S
B
i
%

- m‘ -
el
£
&
?4 0

“-4

[

12. | Compiler Rs40006000} -8 . 2 | &

P .
4 K .

' 13.- | UDC Rs&d@bﬁ?ﬁ@? 2 | 2 -
[12. | Dafuy KEEN 1. -
SRl % 25 20 ] 9
"i‘:»u . = = >

-Lsnai The expenditure involved is .rj;o‘n-p_:lé'n and is debitable to the:Mjsi-Fead $454- gt

Census, Surveys & Statistics; 01-Censis;800.02 - Abstraction and Compilation; o=
* AN
800.02.00.01-Salaries for the year 2002-2003.

B e S

ey,

v ol



2 - This has the concurrence of the Mmlstry of Fmance,

.,Expandlture s LD No. 16(31)/EILA/99 dated 12.1.2000 and IFD
| 229éFA(H) 2000 dated 12.1, 2000

Department of
(an;e)'s biary No.

P

' . Yours faithfully',"
, (D.5. SAINI
. . ' . * UNDER SECRETARY
No.A:11020/1/99-Ad.11 : New Delhi, : .
Copy fopaarded to"- )
Director of Census Operations, Assam
2. JRG(I)
3.. US(Ad.IT)/ DD(Ad. III)/ US(Ad.1V)
4. Accounts Officer, RGI’s Office.
5. PStoRGI oo o -
- 6.. Order file. ' B ‘ -f /SD_A%
' (D, SAIND
T oA . A : : UNDER SECRETARY
1, MAPRTR S S : } . . . .
l ".su '
i .
[ ' \\ _r

-

n—

%

e
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CENTR

ADMINISTRATIVE TRIBUNAﬂ; CUNAHAT-'BBNCH.

I,}"‘

Original Application No.. 269 of 1993.x’:
& IHJ”

Date ot ‘Order t+ This the Sth Day of June”~19§8 _

.Justice Shri D. N Baruah, Vice-Chairman. ) .re
AL SRR ’ .
Shri G.L.Sanglyine, Administrative Member. o - e
Shri Santanu Goswarii and 20 others. e« « « Anplicants. T
By Advccatg.shri B.Malakar . | ;J
- Versus - 3 al
1. Union of India L
represented by Secretary, b : : ¢
Ministry of Home Affairs, o o o
New Delhi. o . . G gt
2. The Registrar General of Census Operatibns. ~§
New Delhi. 5:}
3. The Director, . :. ;)l ";tv J
' Census Operations, Assam. S ”
Guwmati . -r‘ﬁ SECLa T . .“‘.'! ;o Respondents .
By Advocate S/Shri“s Ali Sr-iC G.u.c andb*f{ﬁ4' § e
.3, v(‘ - . N :
: SRR PN v
Crbeda to
LT ey e - . ll N
mployees under the

= ——— e a8
the*applicants, the fr designatiOns and dates of appﬂintment'

Y

are indicated herein below -

- Sl.No. Name ‘Designation Date of appoinﬁment le:

1. shri Santanu Goswani, Computpf 13.3.1991

2. Shri Indrajit Das .o "1.4.1991 .
3. Shri Ranjan Goswami " 3.6.1993 =
4. Shri Tara Charan Kalita " 3.6.1993

5. Shri Bikul Hazarika . " 3.6.1993

6. Sari Arjun Baruah . " 3.6.1993

7. Shri Nagen Rabha ‘ " 3.6.1993"

"
BT
LT P

“‘"“l])

1\\»!;...,‘.,{,\,_.

{(S) In WP(C) No. 2535 o )




. e

L NO Name Designation Date of appointment i :
- _ er ;
8. shri gibon Malakar, Computor - 3.6.1993,"
9. “ Hara Kanta Das =~ " S o 114.7.1993. ;
10. ,Md..KhaleBur.zamdn, - L 23.7.1993 ! __;
11.. Snri-Harishi €nh. Rabha " 23, 1993 e
12. Smt. Ratna'Bhattacharjee. . L 10.9.1993 ! r-' ' :
13, " Archana  'Barman u 10.9.1993. Lo
14. Shri ¥Xaruna Das " 10.11.1993 rf -
[
1% . Snt. Geeta Devi " 10.11.1993 ¥ W
] .
16. shri Jiten Kr. Deka, hsect.Compiler 10.11.1993 j F ! aals
£ -
7. *  Binalananda Das,Lower pivision Clerk  3.6.1993 fe
18. smt. rnima Hazarika " . 10.11.1993 .. C.
19. shri Sailen Doley " . .10.11.1993 t Lot
20. “ Jayanta Das peon ' 22.3.1991 R S
21. " Ajit Kr. Das Farash 7.9.19904 ‘-! |
G ’ ’ ' A
‘BExcept in- the,case of appointment of the’ Peon and the Farash . sl -
tad g Y ,':’{f' By o ‘T
mentioned above whoae ‘case will be mentioned sepa A P 110
. jru '
e ; > ot
. OSe appOinted prior to 1993 the appoi:tme & b, fﬁgé
etters speci- cal]y mention that the post Wwas purely -ectc
_ i{fically in connection with the 1931 i £2cal,
Jeer
{ would be abolished on completion of the b
})1 'z»,‘..:_ - : ' l en
.ncumbéht will be retrenchad and the Gov iB.A

bility thereafter. In respect-og tn“ge
in addition to S

ki k;xt

i :
the appointment letters stipulate: :

the abovéﬂthat the appointment; Hadhoc in nature anddlikely

e
s

to continue upto 31.12.1993 only or may be terminated before

1

that date or the extended period, givgmg ;

as the case may be by

one month's notice from either side or.one month's emolumerts

in lieu thereof . Shri Jayanta Das, Peon was appointed tempo-

rarily against the post which was purely temporary created

specifically in connection with the 1991 census work and would .é

e abolished on completion of the work and the incumbent will y

be retrenched and the Covernment would have no 1iability 0.

Youes o
n_nll:h!'ull).

(5) 41 yes
Uni.on cf

(as in wp

Mebaim A,.)/‘_

[ YRR,

Iud a
(C) No. 2531/2001,.“'° e Stngn)
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i

i

TR
-

e

-y

thereafter. Shri sjil Kr.las, . YarasW was appointed .6ﬂ?/

temoorarily dn the office of tlu: IMrector of Censius

Opcration. A

seam,uvahatis The apjointment was purely /

tenpo;a;y qnd Waa liable to be terminated at'any tihe.

o TR

without notice anui'assigning any egson Lhereof. His :;;:.

aop01ntment lcxter aoes not refer to the Census Operation .
." Tt , -
of 19?1»or_LLL .31 ves an ed hoc afuoxntment. On the basis -

or their appoiniment letters the avwliéahts joincd their
respective posts, Cn 21-12-1993 t)ic Lesw AOGHL No.J, tl.c

Dircctor of Census Oneration, Assam, buwahati issued the

‘impugned order datwd 21-12-1993 to tho effect.that the

services of the armnlicants stood termainated with effect
from 31~12 1993 on the ground that. the sanction of these
pOSts expired on 31-12.1993.%Hence" this Ooriginal Applica--

tion.(o A. for short). 3 e

Zom" In this 0O.A. the appl'cants have prayed thatﬂthe.f

1mpugnoo order NO.DCO(E)97/»30/VOl I dated 21-12-1993

terminating thelr services berUdsh“ao Hr-b “lio learned . - i

. )
oxhthe applicants‘, é
: \ N \'-l

Sr. .G s.C.. h-s opposed the~prayen

Ly

01nLcJ tor a spccific

They were: ap

nolfioht to contdnue in the stts indef*nitc§ In oupkort {
of this contention recliance was ploced on thé @ecision : ;
of the Hon'ble Suprame Court,?bircétor. Institute of )
Hanégemcnt Levelopusnt, UeP. , Versus - Pushpa Srivastave .‘
(Smt) repoited in (1992) 21 ATC 377. 1ir.5.814 iurther

stbnits that the tenus of thelr aprointnents are clearly

written in ths roespective appointnient letters and the

contd/-

You,,
.|H.I-.’,::|'l'

Union of Inaiy _ ' RS
(as in WP (C) No. 2531,

e

S,

fre

fou
cto
al
weh
ent:
3.V




the work was
compl et ed, Hr.U.Halakar. the 1 ecarneg Counsel for the

abplicantg,’ has Uisputed the Contention of pip.

ding to Mr,
therefore.

In fact.

.
.1

continulng aftcr ol 12

have

,»A}

records veuld shoy that t)le vorks were still

-1993, horeover the resnonoent'

practioed oiscr;mination in terminatinq the‘séfvi

Tt
the applicants while retaining those of other an;lo cé e
ﬁhdlwcr fsimilarly appointed as the ap,licante.' f

'”k‘ Ny ﬂwam‘is underl
ﬂ’try of Home Affaixs.

S Y

Ty e T
Government,of InQig;f
: HER RN

in order to carty out

employees.fHowever, .
censuo operations relating to a ;nrticular census'temporary

poelsd:erc oEEEEEaT'According to the records produqedfby

Mr, Ali 15 post orf Computors, 3 po,ts of Lower Division

Clerks, 2 POSts of Peons ang 1 Poszt of Fardﬂh Were created

and sanctioned vide order No.2/5/89~RG(Ad II) dated

6-4- =199G,the conpetcnt authority in Cormmection with the

1991 census for the Directorste of Cencua Operations,

Assan in so tar as thig O.A. 1is ¢dncoerned., All the osts -

: contd/-
Y R RN s‘.-)'..
In WP(C) No. 2535, 00 (M., Singy)
ST ey o ) )
Union of India and 3 others Y . E
(as in WP(C) No. 2831/3001)",
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were temporary and werde sanctionru upto 2b42~1991 ’<%g§r

according to tliv order. No post ol ASLi Lu“t Lompilcl

wag sanctioneu. 1hi. is also eviaent: frou Lhe lcltcr dat. edi

20-10-1997 submittca by HL.Malukuq& opointment to

sbiutant bompilcx vas according Lo the lcttcr'uatca"

20-10-1997 mauc acgedinect tl.e consejuuntigl Vchncie causes
Dy promotion to Ui st of COM]dtor/JLu(i”Lanl “'ui stane/
Investigator crugtcu rely for-Llie 19391 census, Thu >Ser,

applicants viere appointed in the posts orF C“mLmLor. HAgsistant

Compiler, Lowcr Livision Clerks, PLon ana Rarashe. On

———.
linistry of Homi Affajrs ‘—

30-11—1993.th9 Governmun; of Inaiz, N7
c0umunicatédzits uecision that alliLhQ posts createi in %deié
connection with fhe 1991 censps,wéréfat nresent sancétionea %\\\
e upto 3i-12~i;§3 only. 1'm:‘t'.hc:r, thétﬁihn fﬁL@s-vill ut;nu ;nah
3 abolishea on that ddte and iné futhcr exlenoion o“the , . fhau
posto-was ‘NCCESESGryY. Therea&&ebrthowlmﬁuqnea order dat ea . 5
V—
e 21 12-1993 was issued terminatinj thc «Lrvices of the appli- !

hd
- . ) b U I3
cants in this O.A. among othersmgln'phc O.As presently

rg of apgointnent of
. \
~ San
_Sequ
2.f
. - Y pr
; ‘oduced by Lr.nli sgnctiuu to Llu.rocts was g
) ' N
available upto 31-12-199Y3 only and therdc vag no r‘uncu‘ﬁl
. —
of the sanction after that date. (n the circumstances it is
clear that accoraing to 1hc roqlnnuﬂntf thgre WS no
work concerningy the posts after thdt date or that therc was o
no necessity to retain the teuporary posts for carrying out
the pending works if any. It miv be mentioned here that

in State of Hinmachal Fradesh Ve. Surec)h Kwnar Verms:. & "
1
another rerorted in 1996(1) ii'd 61€/19236 50C(LAS) 645 - 1
. conta/-
q ’ Tourg fa

“"lull

Mot
i (5) I-n W, . ‘ )..
A Union of 1. :

/)w - (£ P . ;
g\(\w' (as in WP(C) No. ._. g
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.::;// %/ x Lower Division Clerks/Aesfstant Compirer vho could

U=

servicos of Daiiy Wages

o

-G=

unployeos were terminated on

R (<
grounl of absénce of work. The Hon'ble bupremc Couzt ; ’
:unnc.ld‘: t '-g-temination of servicg‘ thuss . : \i
'{' "It i6 sewn that tha nroject in whigh the respon~ -
& dents were engaged had come to an and: ahdtthat, ' —
therefore, they have necessarily been’ terminated L
tor want of work. The Court cannot gyive. -any G
direction to re-engage them in any other work or [
aprpoint them against existing vacancies. Othere R
vise, the Judicial process would becomc other mode  |C
of recruitment Qe hors the rules.® * VL
! L N
tir.lalakar submitted that the 1993 ceénsus work was not 5.8
completed as on 31-12~i°93 and in fact, some.persons
vere, retdincd bcyonu that date. He based his submission T
on the letter No.LCO(L)7/78/Vol . IX aatdd 20-10-1997  mi v
,writtenﬁby the qoint_birectoriof Census Operation, Assam -
to the, chiqtrdr ucncrar' Inuia. ths letter however. 18'3*“*” ——t
f.':—": 2 ' v e i
of no hclp to the’ apolicnnts. There are differant ' postss gt e ire
performing oifferent tagks- in census Operations. The ey, ’gc
. be
work contemplated must necessarily relate to the work X7 nb:

concerning the partlcular posts.

The letter dated 20f

-~

Aalakar relied on 1is-concernihg theeadﬁh;
’ g::nf"(

acconnodated in the core posts. It has not beeQ>sthn2§f5"

Ee alsb*such ad -hoc employees ¥ho

could be accomodeted likewise,

the ayzlicants that they &

bven if they are of\L?e

same typz, the principlce of lent—comc~first;no nay apply

and the applicants have not shown whether those persons

mentionea by Xr.u=lakar whose names have not been dis- o

‘v e o

closci were senior or Junior to them. The decision making

authority of the respondents is comoetent to make decision

.«

regarding requirement of work in thoir organisation.

It is apparent from the fact that sanctions were- extended

|
urto 31-12-1993 that after making asscessment of the

L
i

contd/~
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et

v

~ requircuent -of work agaln the order dated 30-11-1993 men-

tioned apvove was issued which is applicable all over the
" ol

// country. In t)e circumstances we are of the view that ihc

/ v competent autliority of the res'ondents had not arbi;rérily ’
discontinuc LLnsancticnﬂoftime;osté.iIn the fuacts and
circumstanacs e wm not Linps oy oenger Lo Snlerior oo with

2 - e

the dezision i the resmondent Ro.2, the egistrear seneral,

. - B . : -
Iniaia to ailscontinuce sanction to Lhie tenporery posts
specially c¢reat«d fcr the 1971 Census Operation. Conseguently,

vwe find no merit in the nrayer of the anplicants that the

G M 1. dmpugned order is to be guashuu. Thidir:praycer cannot therc-
for¢ b2 allowced. e
R T A4 43 Our.:.finainys above will nm:choweveu&be;épﬁlicablgn .

iR .49d in this particular case to Ajit-lamarivass.Parash, aprlicant

LU emEs AL NG 19, in-as—much as the terms nf hiq,appointment are

4+ different from Lhose of the oLer a"plican*s. According

disnuted

uru 1L'ha=“not beory

-~

’f"({»

, Chandrq Das of dorJhar, :amrup

that he is not the same as LJlL‘Lunnruubu, aprldcant Lo.lQ)

" he was not aﬁpaxnin' for thc 199] ccnﬁus. Ko material was

placed before us by the res;onachts,to shov that he was

actually appointes against & vost specially created Zox
the 1991 census. According to the appointnment letter he

vas appointed ws Leporary ennioyec. It is ftruc that therc

2 stipalation in the ordcr uatad 7.9.1300 tl.at ids

in
aprointment could be terminat iz gt any timc without notice
zna ascigning; any rcason thereof and hie Lad accepred the

terns of ap oinomont. But, fince-hic was not jorticularly

aneid whe

~

2l 1291 census, InTe L JO ‘yervices o

~ aupointed ror

5%bntd/¢ 
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<
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services will ha

ve to be governed by service rules

nd the law relevant thereto. The respondents could not |

have terminated hie service on the -ground that sanction !

had expired as had been done in this case. Further 1t may '

be mentioned here that the namne of applicant No.19.
Kumar Das,

Ajit
does not appear against Sl. “22.Farash” in the

officc note dated }~12- =1993 produced by the respondents

before us. In the facts and circumstances the'impugned
order dated 21-12-1993 in-so-far as it relates to serial

No«27 Ajit Kumar Las, Farash. mentioned therein is not

‘sustainablc in law ang aécordingly it is hercby set aside

“to that'extent. The regpondento are directcd to reinstate
thce applicant No.19, Shri AJit ‘Kumar: Uas, Farauh and treat

. hin as in continuous- servicc from q= 1—1“94~w1th.a11 corvice

benefits 1ncluding nonetary.'.fluj

o

5. “he Ienaining 20 anoiicantﬁihaa’Q&rked w1th the

responaents for sometime before ’1-12 ~1993 and some of

: ,them haa worked since‘1°91..Though they are not succesoful

‘1n thiu application on merit yeﬁ we take note of thé~
‘%

l j/nsubnl ssion of Hr.lalakar thaL tbqycan be’ accommodated in

’

o

otncr vacancies availab;e under the Control of Resnondcnt »

ho.3. In thio regard ve may; refer to the uecision “of the

Hon'ple Supreme Court in Union of India Vs. Dinesh Kumar

“axena, reported in (1995) 29 AIC 585 1in which it was
held among others as foliowsx -

"Lnds of justice will be met if the Yirectorate
ol Census Ope *rations, U.Fe ig cdirected to
consider those respondents, vho have .worked
temporarily in connection with 1981 and/or
1991 census operations and who have been sub-
sequently retrenched, for appointments in any
regular macancies which may arise in the Direc-
torate of Census Operations and which can be

OLICE_IQC quali‘ied-_ﬁa—cligible for these

17\:(’ Se

contgd/-

fi\led by airect recruitment, 1if sich employees

X
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=
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Cit)é‘"‘cz" ulrcctdon: g i relidadion of agiﬁ%f Qere also %
Pisuaa, we hrve 1,0 dount that Resmondent, Fa.3 \~"1le. teke

S : .
ection in the line, ii¥cated in the afercsaid judgnient .
1f ovcasion ror :.c?:i:i; c\.;'_:.'c-iutr-u(:n'. ariscr in hcar future.
The aj»g,iiccnts Ly dinaividually epnraocs). dr. £ they éesire,
in this rejard.

i “he arplicetion is disoseld of. lio order as to
& . T ' | | '
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Name of the DCO: ASSAM, Guwahati.

RIS ) NS ST 7000+ 121 KR CAREPEP? 8§ =g i S PR £ P S - ST VD Sy SR B

CORE POSTS

Incumbency position as on 1.3.2002

: bl B | aaddu e T
58
STATEMENT

1Sl Name. of the Post | No. of _' i I'Vacant | Remarks/Present status of recruitment
No. sanctioned?| posts:uis | Bosts | '
| posts (Ag: | filled up: <4 :
per SIU)™ =4 ,
1 2 3 , 6 )
1. Joint Director A E The post was filled up and transferred
(10000-15200) S DCO, Nagaland alongwith the incumbent
2. Deputy Director 3 2 1. SriN.C. Sen
Of Census a A 2. SriB.L. Sarmah
Operations e | B 3." Sri 8.S. Hiramath
(10000-15200) .. |, . == e |
8 | o WS f—;- o
3. | Assistant Director |* - '3. | - 3 |1
Of Census ] 2. To be filled up by:ORGI.
Operations (T) | .. . : ‘ 3.
(8000-13500) | °
4. Statistical 4 1 4 | - All the four posts sanctioned/earmarked f:
Investigator Gr. | | 5. of PN ot v the Directorate consequent to restructuring -
(6500-10500) shoneds | ote I{ 90 -}.Statistical cadre w.ef. 29.9.2000. The pos
N : 5 Ags < up ! have been filled up by promoting the followir
d i ) Jincumbents: -
1. Sri B.M. Talukdar ) =)
2. Sri P. Kalita




- — [ S __Jfl':' s 57,
i e. [Si. |Name of the Post | No. of I ' No. of Remarks/Present status of recruitment O
i No. |- ; sanctioned | posts
posts (As leed up , 4_ 7
| per SIU) PR Y L o S :
! 1 ) 2 - ‘.(.'A 6 — -
1 RS A 3, rSnGK Pputta
- B DR A rgoham
: \ 5. Statistical 4 4 4 posts "‘“sanctloned and earmarked § for
! Investigator Gr: IR 1 ' 'aDlrector.ate}as a result of restructuring of ;
\ (5500-9000) Statlstlca\ “¢adre. The" following - incumbents
i : ‘ are c:)ﬁc(cupymg the 4 posts - -
3 ) 1. SriR. Diningia :
1 2. Sri'J.N. Bordoloi” L o
i‘ 3 SriP.K. Borah -
\ | 4. Sri B. Salkla T
6 } Statistical 10 s 1 Ongmany 10, posts “were filled up DY
' Investigator Gr. Il ' ' appomtmgh e following incumbents tnrough
‘l \  (5000-8000) o ST | various mgdes contained Recruitment
| 3 ' ' Ru!es The permanent nolders of these posts
- “ ] | o 3 - KPR 3
e 1. SﬁTD Sinha
P i - 2. Sri K.C. Patwary
-3 Sr-B.N. Sharma
4'SHB K. Bhattacharjee
T+ R.C. &L\azanka
D:N. Barman R
4
e a'"ﬂw-'fr mremevew ULQe . L Vios , s OO
- R . _ Sue - T‘ .. "'..' . . ]
b bl 4 © s I A /,/' ) 'gl :

St *""w : -n-u - s - - e 2
b ‘ e €5 — R M - -
5"' - ¥ L v-:—vw:-;m.qw: ey “:—-x,{g,.-‘ s s



marks/Present status of recruitrient

SI.TName of the Post | No. of "No. of\—’
No. sanctioned | posts A |
posts (As | filled up g |
per SIU) S
-1 2 3 4 5 e T2 6
. T - -~ .« {7. SriRamani Barman
LA A d - % |8, SriBipul Kumar-Baruah
AL % ‘ | ' e, Srl RP Neog .
,/{: ‘:‘ f : | 1 resuitant vacancy has occurrsd due t
/ g " I - ' ' temporary / adH‘oc promotion of i1 senior-
/, - B : N most SI'Gr. I1I%Sri T. D. Sinha) to & temporary
' ; + " |and short term’ post Created for Cewus 2001,
[ 7. 1 Sr.Cnmpiler | 7 T - As a result of. rectructurlng of Statistical
| = i (4500-7000) | T ©ddre, 7 posts:” of: Sr. Compiler ‘*a\.e been
I i | i - ' Jsanctloned /-é‘a{mar«ed for the Crectorais
’ ¥ _'?Ihe posts. are’ held permanent.. by the
; , - followmg mcumbents -

e G ) Srik K Bhattacharj
. 5 S . 12..Sri B.C. Kakaty=:"..
3 "SriN.C. Barman-."
4. Sri H.N. Kalita®. - |
- 5. SriC. Chakrab@rty o

| | 4 > : 6. Sri D. Hazarika .
: ‘ - | 7-SriD.B. Barugl

DRIy 2 5 T3 LTI

last 5 year
feeder gﬁaaez'ozlziifnce CIGQLa"ce n"d'se“iority list of the
1 categor r tpe
to process ¢ gory of Group-:p posts to e
'€ Cases for hejir Promotions, Hhere e;irgjb::

Persons are not av
aila
?o.ats’ action to - fi1, ble, for PrOllloLion aga%llst Gtounﬂ ‘no
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]Name of'fhe“FTO_sﬁt"

Y

>

s B @

No.of  INo. of . [Vacant Remarks/Present status of recruiment
sanctioned | posts. | | Posts
posts (As | filledup® | - .= <>
perSIUy .. . L T
3 e | susd 55, TR % L 6
ix e hn ey ueo ’ 'f" ,_:L : v';'r G o
s b l"\;Cj'u,_t_“*f<'5"'f''7 regular incumbents in ths grade of
N “Sr.-Cempiler on_Coré side, the following have
N © 77 {beén Promoted.:temporarily and on adhoc
basis against 5 posts of SI Gr. [Ii created for
main Census Operations — 2001 -
1. Sri K.K: Bhattacharjee
2. Sri B.C. Kakoty.
3. SriN.C. Barman -
4. Sri H.N. Kalita
5. 8ri.C .:C;hakraborty

Nex'tf-{é;enior and eligible incumbents in the
grade of Sr. Compiler have been promotged
.against 2 posts' SA (SI Gr. Ill) temporarily

|-¢reated for Data'Centre in the Directorate: -

R
: PUyE Qe IR I TV Y
Y TR

il ;,vr

N , ‘ = o 12:Sr DB, Baruah;:,;_;.
’ o Thus all the 7 permanent and regular
i Y . N :
- cumbents in-the grade of Sr. Compiler have -
v Sy NS st . . . oo . .
B P A — £€n promoted on adhoc basis against 5
-Page 4 ' S '.:'.%.- w_
. ‘ T s I.—IM Kisuante s e -
._.,-u e ,,...‘.’. Lo rr'- ",‘
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“Name of the Post | No. of . [MNo.of  |Vacant. Remarks/Présent status of recruitment
L sanctioned | posts . |{Posts | ' T
- posts (As - |filedup .| -
S | per SIU) -1 Lo
R 2 3 | 4 i 5 :
- _ — T R ‘ Posts of SIGY,

¢ g -

Lorenis v ove

6 .
I and 2 posts of SI Gr i

_ ‘; _ o | créfated for Census - 2001 operatuonC and
. f. : Bata Centre..
, o ; 7 resultani "\/acanues in.the grade of Sr.
¢ Compiler due t6. adhoc promotion of 7 reguiar =
. - T incumbents against the temporary posts of Sl
Tt 1Cr W (Census’ Operations) and SI Gr !l )
e (Data Centre) have been filled uo Dy
. g . promotitig the - following 7 incumbenis 0N
" ~ Lo .adhot baS|s in, the‘grade of Compiler on core
:n;-‘
2 ;:‘;S,fj Prakash Baruah

o IR ' : ‘ : 3. Smt P. Bhattacharjee
ST L o . 4. .SriC.N. Ojha
o ' _ ' : 5. Sri K.C. Baishya
: - 6. Sri A.K. Baruah
' |7i8nTC Goswaml
] l%us there |s no vacancy in the grade of Sr
mp|ler on, core side.’
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TName of the Post TNo of

sanctioned
posts (As
per SiU)

‘No. of
posts
filled up

.Pos_ts

2 LN

J:‘ﬁ“f.‘ . 6 . 1

P . JRTR

)ﬁ‘

Compiler 19
(4000-6000)

HEM9L
!

riginally all the 19 posts ars occapied on

o

gulanbasus with the foIIowmg incur-bents: -

‘i Sri B.K. Barman
Sri Prakash Baruah
Smt. P. Bhattacharjee -
. SriC.N.Ojha . .
~ Sri K.C. Baishya, S
Sri AK. Baruah = g .
Sri T.C, Goswami ‘ '
Sri A‘ir’ur?Hazarlka - '
Sri LC Borah '
' 10 Sri M. Konwar

111, SriP.K Sharma.‘\;'

42: .Sri B. ICJ Das
13. SriA.C. Deka
14.<Smt. Khana Das

~; |45 Smt. P. Chaudhury
18 '

Sri Lohit Das
Sri, Bukul Chutia’
Srl D R. Bora
ST "R Banshya

e Ty e W .
s e WOR e ey i, X - % ) . Y
VR FHGL PN TR ARRRRQATIR YT A8 0 e P et SRR S . Y

PRA
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Name of the Post | No. of Nc. of Vacant TRemarks/Present status of recruitment
sanctioned | posts | Posts !
posts (As filled up : i -
per SIU) . : S

2 3 4 5 N 6 .

o W SeveR semormost Compilers namsd below
on.coré'side have been promoted temporarily-
against 7 (seven) resultant vacanci=s of Sr

; ‘Compiler also on core side as explained at S!
) 1'No. 7 above: -
11. . SriB.K. Barman .
i e 42% Sri Prakash Baruah ' .
" . Smt. P. Bhattacharjee
- 8 C.N. Ojha
, Sri:K.C. Baishya
N FrrAE SrifAK. Baruah
-“I'7- Qi T.C. Goswami
A |« After adhoc promotion of the abova Persons
’ g against the resultant vacancies in the posts of
Sr. Compiler on-‘core- side, the following
N regular-incumbents are holding 12 permaneni
: i posts in the grade-of Compiler: - -
55 1. .- Sri Arun Hazarika
- > S 2 l‘;:}..j;g'_s"fi LC Borah
) 3. j'?_.;‘gri M. Konwar.
4. .ori P.K. Sharma
15 Sri B.C. Das’ s
Page7 .- -
¥ :
T e
. }

| <
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'Name of the Post

No. of

sanctioned
posts (As -
per SIU)

No. of

| posts. .
|filled up-~

\?/é-clz“ént

B! Remarks/Present status of recruitment
Posts 4.' -

3.

VoL

’{‘\-'.

Ly
o (4

, N o

Y I
;s\’~»22v

N

KRS

o Srn’A C. Deka

6
17. Smt. Khana Das
8

8 Smt. P. Chaudhury
9. - Sri-l-ohit Das
10. Sri Bukul Chutia

111, Sr D.R. Bora

12. Sri D.R. Baishya

6 out of 7 (seven) resultant vacancies

A ?occurrmg in the grade of Compiler have been

filled up b§7 temporary and adhoc promotion of
6 eligible| regular Asst. Compilers on core
side. They are as indicated below: -

Sri L.K. Nath .
'Sri.R. Kt. Deka
Sri M.N. Sharma
Sri Niranjan Das
Sri S. Swargiary
Sﬁ A Hazoary

T 8

L Remalnlng one resultant vacancy has been

ﬁlled up by appointing the following p&rson by

deputation: - ’

-t Mrar

-~

po®
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|
No. :

Name . $the Post |

No. of
sanctioned
posts (As
per SiU)

No. of
posts -

| filled up

Vacant
Posts

Remarks/Preseit status of recruitment

W

T

3

1. Sri Keshab Goswami .

"}

| '?Thus, all. the 19 post-s in the grads of

Compiler on core side now stand filled up as

“654.32002

Asst. Compiler
(3050-4590)

[

R L &

-y wrf

| Out of 19 sanctioned posts,

OB NP 0SNG

“8 are filles up
ind. occupled permanently by the following

mcum“bents -

\..

v~

ﬁm&um
Sri R: Kt.'Deka
Sri M.N. Sharma
Sri Nirenjan Das
Sri S. Swargiary
© Sri A: Hazoary
Smt. Dipti Sharma
Sri B. Baishya .
Md. S.N. Haque
Sri; A Barthakur
. Sr| Parag Das
Sri:Balen Kalita
Srvi. B,pro
. Sri A. Chakraborty :

Sri N. Boro



@

/ SI. [ Name of the Post [ No. of

No. sanctioned
- | posts (As | filled-up

per SiU)

No.of
posis”

T i Pt e

1 2 3 4 - 5 6
' ~116.. Smt. D. Doley
.17. Sri Nabajyoti Sharma
| : 1. ~|18. SriK. Tumang
S B .| One regular post is vacant which is
reserved for|QBC for which recommandation
(0f:SSC is awaited.
. Las

Lo ‘ A5 ‘\'_1.':‘ )
SE - 1%~ From among 18 permanent and regular
¢ o Assts. Compilers mentioned  abeve. ‘the

)

it following 6 (six) eligible Asst. Compilers have

|
% ' been promoted temporarily against 5 cut of 7
i ﬂ resultant vacancies in the grade of Compiler -
x Ll it LK. Nath
; , { e et iR, Kt. Deka
'i E IR IORRE MiN s$Sharma
| : . ;;::.». j : Niranjan Das
P |5.5 Sri S;Swargiary
oY 6. Sri A Hazoary
t "Since no more Asst. Compilers are eligible
’ one remaining resultant vacancy in the gracs
. of Compiler has been filled up by deputation ¢
. e

BN
S —— e .
QE ) ”’h {4 . . —
B R - T I P . . EC ‘ B
B L [ . .
e - , - p
A Y P IR T L )

R B _:;;:'jé,gy.‘“ i




(AR
&
-/

81 TName of the Post | No. of | |No.of Vacant ,
No. | sanctioned | posts Posts \
posts (As filled up 4 ;
A 2 A, -5 5 | ?
3 2 MR ~ | The following incumbents  are presently
\ : - = ] occupying on permanent basis 12 pcsts of
\ P ';As’ t*:-'COI’ﬂpller -
IS
‘. l i : ' -
| ' : 153 Md S N. Haque .
{ “'Sri‘A. Barthakur'
| | 25%.“ Sri Parag Das
tl B¢ Sri Balen Kalita :
\ 7. Sri K. Boro
| : 8. SriA. Chakraborty
9. Sri N.‘Boro
10. Smt. D. Doley
. .A,11. Sri Nabajyoti Sharma
‘ : 112 Sn K__}Tumang :
- T Out ef/7 vacancies, 4 have been fiied up
by deputataon and the names of
deputatlomsts are indicated below: -
AT
. 1. Smt Seema Kumari
| 2“5 Ameo Kumar Das
' 3 Smt. D. Lanhkar

dﬂ- Y N : ("muflhé’,fi“éﬁ.”" .. : - : : - . "“.‘-4, ) _

=
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Name of the Post

No. of
sanctioned

| posts (As

per SIU) ..

1 No. of

posts
v'_éfi|l4ed up

G

. {\lé'cantwii Remarks/Present status of recr
:Post‘s'_ D L

uiment

3

4

6

“Thus, they are now 3 vacancie
grade| of Asst. Compiler. 2 are resultant
vacancies and 1 vacancy is permanent one
reservéd - for OBC  for which  the
recommendation of SSC is awaited.

4t _may be noted: that when all tne posts
created for 2001 census are abolished and
the'*dfficiating officials -are revertad back- to
their™ original posts in which they hold
permanent lien, there will remain one regular
vacancy only which is reserved for OBC 1o

filled up through SSC.

Si, \Geographer
(6500-10500)

Filed up permanently by appointing S
| Kailash Das.

Cartograpner
(5500-9000)

—Ffied_up by appointing Sr. A
.| deputation basis.

Sharma on

R

Sr. Draftsman
(5500-9000)

’ e s . A v L E

e o

'O'riginally 2 permanent posts
permanent basis and incumbents are: -

1. Smt. S.K. Chetia
2. Smt. Minu Kalita
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[Name of the Post

S

No. o
sanctioned
posts (As

=y

No. of
posts

filled up

T

1 Rem Efﬁrgséﬁt—saa—s— of recruitment

'é)’i

per SIU)

4 ]

6

{
i

O I CH

* | temporarily promotion

-8mt. S.K. Chetia has been temporary
promoted against one temporary post ¢f S
Drawing Assistant for Census-2001. Smt

I Minu - Kalita is permanently holding one
| permanent post.of Sr. Draftsman.

aia
eyt S
ke

.:«'1,,;r$é"'shltant vacancy which occurred due 10
of Smt. S.K. Chetia 10

cénsus post of Sr. Drawing Assistant, has

'been filled up by temporary / achoc promotion

of Smt. R. Mazumdar (permanent Draftsman,

Smt.- Biju Mahanta,
Draftsman has been
against one temporary post of
created for Census — 2001.

seniormost permanent
temporarily promoted
Sr. Drafisman

L
B

13.

Draftsman

(5000-8000)

ep

4.

3;‘“,.éfmanent posts of Draftsman are originally
filled up with the following incumbents: -

1 Smt. Biju Mahanta

L1
-1 2. smt. R. Mazumdar
13

3. 8mt. Mamani Kalita

o rg -rﬁiﬂ,«%* P AT M SR F

T

s BT -
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Name of the Post [ No. of 7 Remarks/Present status of recruitment
- | sanctioned ||
posts.(As-
- per SIV) s
1 2 ‘ _'--3@—:;._ i ,;) o 6
' —,Jﬁt GBuu Mahanta has been temporarily
Ik ‘promoted against a temporary census post of
o Sr Draftsman.
<

smt: R. Mazumdar has been promoted on’
adhoc basis against the resultant vacancy in
the grade of Sr. Draftsman caused on
.Aaccount of temporary promotion of Smt. S.K.
Chetla,{permanent Sr. Draftsman azainst a

temporary, census post of Sr. Drawing
Assustant» ‘
‘Mamani Kalita is holding one

permanent post of Draftsman at present.

:"‘;ere thus remain 2 resultant vacancies in
‘fegular grade of Draftsman. If the census
; ﬂare” abolished and the above
Ft‘_‘bems—4 ‘who hold permanent lien are
rted o, their substantive posts, there will
no vacancy in the grade of Draftsman on ¢

' core side.

D

Page 14
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SI. | Name of the Post | No. of TWNo. of Vacant | Remarks/Present status of recruitment
| No. sanctioned | posts Posts -
| posts (As | filied up e
| per SIU) _
1 - 2 3 4 - 5 o 6 .
14, Proof Reader 1 1 {:= - 4 _.Permanent holder of the post is Sri S.N.
(4500-7000) 3 | Rabha. He has been promoted on temporary
\ - | basis against a temporary census post of
Printing Inspector -
- | -:The resultant vacancy has been filled up
= : _ . " | by-deputation (Smt. Cinema Medhi).
15. HPMO . N Sri B. Kt. Hazarika is holding the pcst on
(3050-4590) o - deputation. He is likely to be absarbef
T | pérmanently. '
16. | Office 2 . | Filled up on permanent basis: -
Superintendent . : :
(5500-9000) - {1.8ri A.C. Gayan
) : | 2.-Sri N.N. Pathak.
17. | Sr. Stenographer 1 1 - The post is permanently held by Sri K.N
' (5000-8000) = |- o Gogoi. He has been promoted against a
) census p¢st of Confidential Assistant. The
2 |rgsultant vacancy is filled up by appointing
N 3¢ . |Smt. R, Gupta by promotion on temporary
<~ "I basis. If the temporary post of Confidential
poed Asst. is subsequently abolished. the present
i ] _ ______lincumbent in the post of Sr. Stenographer.
Page 15
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Name of the Post

No. of
sanctioned
posts (As

No: 'Of - ""‘.:
posts Bl
filed-up | | o

A )
KRNI

',Re__.rp_,_grkS/Preééﬁ—tms_fatﬁé_'b“f recruitment

per SIU) .;
3 A

A 5 . ._:

6

“heve

Sf’nt-RGGpta will have no post to occupy.
‘|:She.may have to be adjusted against any
- | vaéancy in future even in the lower grade of

_’,U'C. ‘

18.

Sr. Hindi

A< Translator

(5500-9000)

The po,s't: isfbermanehtl& ‘held by Sri MS.

| Chouhan. He has-been temporarily promoted _

against a temporary post of Assistant Director
(OL) sanctioned for Census - 2001. Ths pcst

isilying vacant.
F
PR ]

V=D,
w

19, ]

Assistant
(500C 8000)

| A
GE
N
. i
T
:}‘

F_”illg'd;;up on permanent basis: -

s R:M. Boiah

2. Sri B.K. Chaudhury

SritB.N. Bdra_h

+

20,

UDC 4 -

(4000-6000)

235 LD Joshi

3-Sri.D. Das

4. $(B. Seal !

Page 16
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' Name of the Post | No. of
] - .| sanctioned
‘posts (As

per SIU)

No. of
posts
filled up

Vacant
Posts

2 3

6 | i

4| &

H ﬁn . ' .
CfFreSrizD+Bas and Sri B, Seal

Srﬁt. S..Deb Purakayatha and Sri L.D. <Jshi l

P

have "béen promoted temporarily against 2
posts of Census - 2001. :
are hoidiry 2

nanent:posts of UDC at present. L

a1

gainst«2 Tésultant vacancies, one 1as .
ed up by giving temporary promc-ion -
to one:LDC (Sri Nabin Das). No other LDZ js
eligible’_and hence one resultant vacancy
exists: The post of UDC is a promotional post.

4

21.

- LDC 5
(3050-4590)

cy fjﬁ""q" -

N
¥
i
R

T4

The following are-permanent holders c: 4
posts:- | -

1. Sri Ng‘bitn Das ’_

2. Sri S:iR: <
3. Sri:B.C. Gogoi

-7

4. Smt: K. Deka

e . . \
The seniormost person Sri Nabin Das ras

. (i . .
7 | been allowéd to officiate agalnst a resultant '

ST P

vacancy in the grade of UDC,

PO e e .
iiot v i e R SR
N TR, .
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Name of the
" Post

posts (As per

No. of
sanctioned

No. of
posts
ﬁlled up e

Vacant.
posts |

~aVY
y

o P
TR

SIU)
3

fiﬁg‘%, AR

4 : f‘.;‘; . T

| Two vacant . posts of LDC stand filled up by
~ | appointing on deputation basis  the
" |persons:- '

| A
"« R -

1.Sri M. Wari

fo]lowzng

AR T AR

N
i

et

SRS

&5 w2 PRI
R 40

|~eﬁ:ﬁ

U

i

U
s T ———— e

- i

B s i (A iaalbe
' --.'.v *. “ - . 'y

4 = - [2:Md. T. Ahmed - ] ,
122, | Gestetner I “, 1 - | N’-*Fllled upf“ grrnanently Shri Ramashis Rai
Operator vl v |
(3050-4590) A
23. | Daftry 3 37 - Permanently filled up. Incumbents are :-
(2610-3540) '+ *|'1°Sri B.K. Hazarika
T Holdlng the post of HPMO on deputation.
.+ |2.8ri U.C. Hazarika
: :3:811-S. Haloi :
24. | Peon 8 |8 Navof _%l‘iﬁi};:{;_} Flllre"a:up pe(manently and holders of the posts
~_ 1(2550-3200) 1v aca | posis |7 postselare 4 -
Ao iHed g = 4
‘Page1s K
1"
134 T T .
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> ? -~ A_m, p-==—"= 3 e SR
. #ame of the Post | No. of No. of Vacant | Remarks/Present status of recruitment
sanctioned posts | posts Posts Rl
(As per SIU) filled up e .
1 2 ' 3 4 ;5 : T .. 6
- 5 1.Sri B. Haloi ‘
2.5r S. BharalL- )
3.SriR. Bejba‘iiﬁ’é‘h
; T[T |4.SHP.Medhi |
’ A -°  |'5.SrAtul Baruah -
& . “;6 SnH K Cha'iﬁha
’ “Sri S 'Bharah has been temporarily promoted
. against the *Aj;deputatlon vacancy. The resultant
vacancy has been filled up by appointing Sn S. Deka
on casual basis for a short,peuod i
25. | Chowkidar 6 6 - ‘1.Md. Sofik Ali
| (2550-3200) '2.Sri Bipul Saikia i
; 3.Sri Dharanj.Deka 5
j - 4.Sri GirishiDeka . .« !
i _, ~ _ - | 5.8ri Sunanda Das i-ﬁ' |
5 Ll 6.Sri Rup, Kumar Das:.
Page 19
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Sl Name of the Post | No. of 'No.of - [Vacant [Remarks/Present status of recruitment
No. | sanctioned |posts. . [Posts. | . .
A | posts(As” “Ifilledup "~} ] e P
perSIW) . | ~ [ i

1 2 3. 4. |57 1 - 6
26. | Staff Car Driver 1 1 -], - % |SiéB.B. Rabha
(3050-4590) | SR B 3

27. | Sweeper 1 1 - ,,Sn Uma Das
(2550-3200) . | - R T - |

‘CANTEEN

| Coupon Clerk- L -1 - | Sri Deben Das
| (3050-4590) : A
§ ] A
29. . Cook 1 o1 - Srf Hiteswar Hazarika
(3050-4590) - | ,
- Tea Maker D D T R SrixDipak Medhi
. (2610-4000) ", |oe 0 e ow e e )

Bearer

] Sri,{.-Prasanna Das
(2610-4000) 1

32. | Wash Boy

1 .- Sri Hasher Ali
(2550-3200) . q

R

Page 20
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\e2)

Name of | No. of No. of | VacaTRemarks/Present status of recruitment.
Post Sanctioned | Posts |nt’ ,
posts ( As filled |Posts pee -
S per SIU ) up . . f Bl
2 3 4 |5 - 6 .
DDE System ‘ ) —
33. |Sr. 3 3 [. -. [1.Sri Kumud Kalita
.| Supervisor | 2.8ri S.Mukherjee
( 5500- | - | 3 Srl B Barpu]arl
1 9000 ) g SR SO
34 A 9 29 Je- 1. SnMJ Tamuly 19 (nine) permanent posts of
- Supervisor .-+ . [ 2. SriDilip Kr. Das. I, Superv1sor stand filled .up
(5000- 3. Sri Jayanta Ghosh | with - the following
18000) 4.Sri Nayan Borah  |incumbents: - |
5.Sri M.Rajkhowa Shri M.J. Tamuly, Sr.|
6. Sri A.Talukdar | most Jr. Supervisor has been |
7. Smt. R.Sharma promoted  temporarily on ;
8. Smt. P.Medhi 1 adhoc basis-as Sr. Supervisor | {
9. Sri Ratul Das . ‘| against 2001 Census posts. .
10.Sri Biren Das -+ ¢ The resultant vacancy has |
o been filled up by promoting :
‘on adhoc basis Sri Biren

- .‘-» > .
™, et i iy P B [ -
4 ,» 3"""’“7?\‘:}:"5’{‘3'# ST NG s e
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DEO-B.

i
:

. ,59 far as Group

TR

puaua L S

s e

r

_ Das, Thus at
present all posts are filled
. ' LT S |up.t e _
> | DEOGr. .45 38 | 7 |1.SriBiren Das | ~i* | Out of 45 sanctioned posts .
| ‘B’ 1 1 2.8 SamarjltLDas -+ 39 have been filled up on'
-1 (4500- 3.9ri SDutta = ! "= |permanent basis with the.
7000 ) 4.5ri D.Bordoloi ~ % | following incumbents:
| 5>.Md. AMotin .. & -| Sri Biren Das, Sr. most:
6Sr1DKBaruah -+ | DEO-B has been promoted -
|7.Sri H.Boro ;=" |temporarily on adhoc basis
| 8.Sri' M: Roy " | as Jr. Supervisor against the
9.8ri S.M. Bora post vacated by Shri M. J.
10.SriM.; .Basumatary | Tamuly, Jr. Supervisor and
11.Sri Nimai Roy Shri Das will be reverted
12.Sri B. Phukan " back to his original post i.c.
13:Smt. Déepa Baruah DEO-B on reversion of Sri
14.Sri Ajit Kalita =% |Tamuly. Thus -there are 39
- |15.8r1°S. - Mudai B ‘_’, + | DEO-Grade-B holding the .
, 16.Smt;- M Dévi - % | posts permanently. Although |
- : 17.Sri T.N: Baruah s there are seven vacancies in ;
A 18.81i Nltul Dutta ! |the post of DEO-B, SiN |
119.81i D, ‘Chakraborty * | vacancies are regular and'
20.Sri Blpul Kalita one is resultant.
ﬁ‘—j’* 22 e !



- | "Name of the post

No.of
sanctioned
posts (As
per SIU)

No. of

posts .
filled up

| Vacant |
posts - |’

3

6 e O

[ 4

21.Sri U. Talukdar

22.Sri B. Thakur

23.Sri N. Hazarika <
24.Smt. M.M. Chetia : -
.25.8ri A, Rabha““‘ s

| 26.5mt. B. Sétfowal %

27.Sri P. Borkakoti
28.Sri Kishor Deka : S

| 29.Sri B. Naidu

30.Sri Nanju Englang

| 31:Sri S. Morang

32.Sri R. Bhuyan. : . ;
33,Sri-M.N. Sharma :

434 Sri P. Haloi”

-4|'35: Srl Jlten Nath
; "36 Sn U 'Saxkxa L

| 37 MdZE _H"ssam

_|:38.sri Dxpak Baruah,_ o
vt 1 39.Sri Pradeep Dadli T
| 40.Vacant “‘;--f_f

41.Vacant = = 7. o y
42.Vacant _ ' T
43.Vacant o 8

| 44.Vacant

45.Vacant

36.

Loader
(2550-3200)

1.Sri Kameshwar Deka

2.Sri Sadananda Sharma
+3.Sri H. Talukdar

4.Sri TapeswarDeka

Total

181

163

18

So

far

as Group

o
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Data Entry Operator, Grade ‘B’ is»;a:hi.ghly tecﬁnical post for which following,qua\ifications are requirgd

¢ g . L .
1. Graduate with Science, Mat-he.matic_;,s,:“Comme'r,qe,___,,E,pqn'omncs and Statistics as a subject.

e B
DR N

2. One year Certificate of proficiency jn@omp@telﬁfr‘@n@:a,(eco'ghjifs_ed Govt. institution preferably ‘O
Level Certificate recognised by: ‘@epa,_r-t-ment\-of<El_e,<;t;ro,r=;iics\ein‘_Gpvt. of India.

' JUpyLs ~ 3

§ A speed not less than 8000 ke'y ‘e-pr'ession per ‘hré'ti'r -fé(-"déta.;’qﬁtry work.
4, Should qualify in the Personal Computer skills test: o | - .

The vacancies of DEO, Grade ‘B’ have been circulated for filling up on deputation basis.
iy There are some temporary resultant vacancies on core side due to temporary promotion of the
incumbents against temporary census posts. After expiry of sanction period and on abolition of census
posts, the incumbents who have been promoted v‘,vi’lll._’b‘e reverted to their original posts on core side 11
which they permanent lien. - ' T

o ) f)/'
b i A 1>




CENSUS POSTS

Name of the DCO: ASSAM, Guwaha’u

e " STATEMENT - i

Status of the posts sanctioned for Census Qperatlon 2001 as on 1.3.2002°

"SI Name of the Pos; { No. of TNo. of . W\A(_acant Remarks/Present status of recruitment
NO. sanctnoned _posts ... |Posts . : k3
‘ posts ifiledup-— 1 .0 %
AT 2 13 4 5 s T 6 e
1) Joint Director 1. - 1 To be filled up by ORGI. '
Of Census T ' .
Operations
B (10000-15200) !
2. Assistant Director | 1 - 1 _n .%o befilled up by ORGI. o

L (Map)
(8000-15200):

. Of Census o
- Operations (G) - bk
. (8000-15200) o ] o i
; ! £y ‘ o
i 3. Research Officer~|"... 1. .} - - [The dost has been filled up by transferrlng S

K.C. S Bhagabatl from DCO, Bihar.

A I

=

(5577-9000) -

4. Statistical _:,.|

tor Lo

By N .
| ‘e s
Tenets .

. Aol Al

Investigator Gr. 1T

'"The ‘permanent andm‘regulérm‘i'niéiur'hbernt Sri
T.D. Sinha has been promoted against tnis

[hie

~ ‘itemporary / short term post of Si Gr 1
_jextended w.e f 31.1.2003
Pége 1 .
: ’
- - 4 {*(: u‘e \\\\ EAR - = ‘
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[SI. " TName of the Post_

£ YR S U S

IS No. of No. of Vacant Rerrn‘arKS'/Presehf‘g{g?ﬂ"s' of recruitment
No. ™ .. | sanctioned | posts Posts o S
posts filled up | ‘ ERE
1 2 3 i4 - 5 ) . 6
5 i Assistant 2 2 - The_following regular incumbents in the grade
- (5000-8000) , of UDC on core srde have been promo‘ec on
E ! : . adhoc basis: ="« . .
; .-%.._ . e
| ' 1 Smt S.D. Purkayastha _
; B ﬁ Confidential R S - v The foIIowmg mcumbent ‘holding permanently
~ ; Assistant T the pést in the: _permanent post of Sr
i (5500-9000) | Stenographer on" core side has been
i promoted: -
: 1. SFIKN Gogm
‘ 7. Sr. Drawing 1 1 - Ftlled up by temporary and adhoc prdmouon
o+ Assistant ’ . of Smt. S.K. Chetla permanent Sr. Dratsman
(6500-10500) K ) from core snde o
8. Sr. Technical - - - The post has been.abolished w.e f. 1.2.2602
- Assistant VS | '
i (Printing) _ .
| | (5500-9000) N

127



@)

| Name of the Post | No. of No. ¢f ma,rks/Present status of recruitment
No.. | sanctioned | posts P e
| posts. . | fllled ap A
i 2 3 g , 5
9. Sr. Draftsman | 1 1 - The post has:peen filled up by promoting on
(5500-9000) . |Bmporary basis of Smt Biju Mahanta
' ' (permanent Draftsman)
. C P
18. | Printing Inspector 1 1 - IS “SN.. Rabha has been promoted on
S (5000-8000) | SR LT temborary basis from ‘the post of Proof
: e ol ~";,f§-.‘;Reader, ({J,egular incumbent).
. ' ’ g X i ; o
11. - Statistical 57 -+ | The posts havé~been filled up by promoting
- .| | Investigator Gr. il i - “lon adhec. basis. The following regular
= (5000-8000) S P } ,-:n(ncumbents from the grade of Sr Compiler on
’ o " | core sndel -
e e o S KK, Bhattarcharjee
Cone el e 292810 B.CL Kakoty
ol b e 283050 NLC. Barman
. Mo of TVESER:  [BESYLHLN. Kalita
i .50 tione |posts | Posts ]! "IEC uhakrabony
. ! . ] H”bd ur T .. '~‘ :’L o .
12. Compiler . | 2 A2 <t 100t of‘*‘8 posts originally sanctioned for
(4000-5000) Vi ~ | Census — 20016 posts have been abolished,
. - @nd 2 ‘posts - have been extended w.ef
: - 4°3.2002 upto :31.1.2003. These two posts
; have been filled, up by deputation temporarity
‘ : ' Two deputationists are: -
Page 3
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i ; No. of Nc. of Vacant Remark~s/Pre<ent status of recruitment
INo. : sanctioned | posts | Posts al
! f posts filled up - [ s
: . 'ié. ) e
: 1 2 3 L 4 =, 6 -
-1. Sri Rupram Baruah
R 2, SriN. Talukdar
. i-’, ?:fc_i.? -
3 1} : ubc .. | 2. . N = 4aleFilled up by deputatron -
“ ' (4000-8000) | e | e :
- i o : .Smt CarolmeS Dhar
’ i : Srl&Gopal Deka
. Ty oY i :
14. Daftary 1 1 : e, Sr| B. Holoi
(2610-3540) R -
o1 Temporarrly promoted from the post of Pzon
(regular rncumbem)
15. | Assistant Director | 1 1 i R Srr M. S Chauhan
. (OL) o e
: Temporarrly promoted from the post cf Sr
. i, | Hindi Tragslator (regular incumbent).
- ; e . 20 .- =
o - Pl
. 16, 1 Hindi Typist - - }post sanctioned for Census - 2007 has
| (3050-4590) 7 been abollshed
: ! 4
. 17. ' Assistant Director 1 - . Tqbe filled.vug;QRGI‘
| - (Data Centre) B T 1 &
- P
y’“. B - By v Jrroereane -

ik
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Name of the ‘Post

No. of

sanctioned

posts

No. of
posts

| Posts
filled up "

-A'Remarks Present status of recruitment

X
-, S Y el t .\
R A A e LW E

N

S - Q,‘f’ et

L e e S ey e e et

T - T
(5500-9000)
(Data Centre)

o 2 - 3 4 5
| ... Statistical 2 2 - The posts have been filled up by promoting
i . .. Assistant " ¢ | the fallowing 2 regular incumbents temporarily
5 U (SIGr. I e ,from the grade of Sr. Comp|ler on core side. -
(5000-8000) R oo
(Data Centre) - ’1 "Sri D Hazarlka v
. . 2. SrlDB Baruahem
~Senior Supervisor 1 1o B T, SI’IM J. Tamul'l" o
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weftin. 12011./4/2000-A0. 1V . ‘
owrur wEe ‘ . ) . '
GuyrRHMiEtL OF LA . Aﬂﬂ‘z« _ p g

© g WA : N
Mitdstny or toma /\rl'Ams;(;nlu MARIRALAYA ' '

i & ngr U o wela S
UFFICE OF T REGISIRAR GENERAL, INDIA '

. e, fele o/ n, nansingh. Road,,
: Neiw Tielhi,"the” . 14.02.2000

To, .
All LCOs,

Subject : Filling up the post sanctionned for .Census of
1ndla-2001." : : ’

Sir, !

.

HERITE S | am‘dlrected to say that a number of post$ q&Ve;been’
garictloned for Census of India-2001. These posts dre reguiied «

‘to be’ftdled in as early as possible. As you are avare all the ¥ .. .
Group:»%G'. posts . sanctioneg for -the above Census _and .the.gmo. .

‘vacanciés :caused in Group 'C' and ‘b’ nLogoricb' Aueracto 00 e
promotlonxln“higher gradeq dare to bLe filled by. DCOs = atid e oo s T sl g
posts: coming under Group ‘A and ‘'B' are to be {111ed. by this ¢ % s " 3
" officest "You are requested Lo cnsure that the poastaiavallable wre - . o, o
“ent fore Cengus of Jidla ~ 2001 in Group 'C' and 'D' are ' Filled-: "% i .
- only « elther by promotion or on _deputation ba¥19~’~ !
accordance with the provisions of Itecruitment Rules. - .
‘recrultment ‘from open market is not to be made in any ca e L
4] ’ tha“ aljove posts. A suggested model ‘order’ Tuv'q'<» 4 ' .
»agalnwt above mentlioied $Oth is enclosed, whlch,u\ 4 Co At
. with suitable need based: modifications. - [ n}ﬁjiE:‘ ki
Y . oy . . oo o
l ”*gﬁVJ“If someiviof thn officials appointed agniusﬁitéq&ﬁ§5mmﬁ,f‘ “t
India -0 2001 posts have to be regyularised 'latér, ol .
- favallability - of long-term. vacancies due to retirement:. etc, B : .
"separate orders for tlielf: reguiarisation must be lséundn” B a b .
A So far as Group ‘B’ posté ‘are 'concerned you ‘tare ' Lo -
requested to send.by 25th Febnmary 2000 the A.C.R. dossiers for . L
last 5 years,_vigilance clearance and senlority 1list of the | .1 ’ $ i
feeder yralles of each category ol Groug 'B' posts Lo enable us . S ST
o . process - the cases for their promotions. Where eligible ~ ' CRLT .
perspné -are 'not_ available 'for  promotion agaln't Group 'B' . - . ’ '

posts, action to - fill up ‘the. post oun. deputation may Jbe
initlated by the directoratc. ' Attlon taken. in-thls regard he

-

communicated to ORGI.

ALl ponts, to be filled iu I)y' deputatlon ‘may be
advertinsed in leading newspapers and Employment Hews, ' through

bAVP, 1in addition to circular to Govt. of Indla and State Govt. ’ s
of ficag atr, ’ . .

' : " o, ) .r /
: . s
s
~ Yours faithfully, _ e
ety ares b /. A .
LAY ) ‘ - | :
_ (M. R, Singh) ®
) LN I
N
e
or
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g\“"}r‘ b,‘ TA CNTRY OPEP\[\TUP\ évh. RW
= \- ' VO\ T

:\zm TE OF INDIA PART I SECTION 3 SUB-SECTION ( Ve
Y

- Government of Indla .
Ministry of Home AfTuiry -

AP 2 Ofﬂce of the Reglslrar Genernl Indln
: s . . New Delhi.Dated lthdf‘t, 2000
‘ ; ) : . o o) 1 <
: 9‘6)1 Notification e \\ \
1 D ) ,)/(1’) .
1. ®‘@7m o ik § | o
V\ssr.. . In exercise of the powers cc:.cerred by the proviso to article - 309 of Constitution and in

supersession of the Office of the Registrar General, India and the Offices of the Directors of Census,. -

. Operations in Statcs and Unian Territorics (Data Entry Opcrators, Grade *B') Recruitment Rulcs 1996, .
except as respects things done or omitted to be done¢ before such supersession, the President hereby
makes the following rules regulating the method of recruitment to the said posts of Data Entry Operator .
Grade ‘B’ in the Office of the Registrar General, India and in- thc Directorates of Census Opcratloﬁs in-
the States and Union'Lerritories, namely:- ‘

i Li  Short title and comumencenient.<(1) These rules may be called the.Office of the Registtartily «28¢s:
General, India and l)uectoratesl ol (,ensus Operations (l)ata hntry ()perator (Jrade ‘B Yo
a Recruitment Rules, 2000. i 3 -
hrer{ip i » (2) They shall come.into. fome*on the,datwf then pubhcatlon il the Offtcnal Gazette RV BT Y

Number of posts'a?*'r‘clnsslﬂ;c'alldn #ind scale of pay.- -The number of sa:d post, n.‘s claséiﬁ ,'iif’i 7
the scale of pay altached‘theretowshall:be as specxfled in columns (”) to (4) of the Scheuu:c ann:

- to these rules. i

b

e e e e

2 3. Method of recrultment; agcvllmll cduc'monnl qunlmcaliom etc. Thc mclhod of rccr,..tmcm RESERE
the saxd post, age lumt»;quahﬁcanons and other matters relatmg lhereto shnll be as spccxﬁedhnﬁx &
s ‘ 1 v

.“. .

Dlsqualmcntions -No person,.- i
(8) who has-entered:intoof: contractcd a mamagc.mth 8 pcrson havi mg a spousc lmng, or
() who, having a spouse llvmg,‘has enlered into or conlracted a mamagc with any person,

. e :
T shall be eligible for. appomtment to the satd post. ..k o W
Provided that the Central Government may, if satisficd that such mmﬁage is permissible unda:
the personal law applicable to such person and.the other party to the marrisge and that there are other
grounds lor so doing, exempt any person trom the operatlon of this rule. j\
at” "5, Power to relax .-Where the Central Government is of the opinion that it is necessary or@xpedient |
‘ so to do it may. by order. for reasons to be recorded in writing, relax any of the provisions of these |
les with respect to any class or category of persons. i

l

+ Savlng -Nothing in these rules shall affect reservations. rclmwtlon of -sge limit and othcr:
y ‘ '~ 'concesstons required to be provided for the Scheduled Castes, the Scheduled Tribes, ex-servicemen { .
9ﬁ 45 and other special categories of persons in accordance \vuh ‘hc oorders issued’ by the C'ntral,
A Government from time to time in this regard. : : 1
l

AT '




o upto the age of 40 in the case or iequivalent.
; of general candidates and 45 (b) One yeer certificate of proficiency
years m the case of {in Comiputerdfrom g recognised . i
candidates belonging to - | Gévérnment Instituti: ferably ‘G
" [Scheduled Caste ang -+ ) TOVemiment Institution preferably ‘G
Scheduled Tribes in leyel certificate recognised by :

jaccordance with the
by the Cental Government)-

deternuning the age-limit
shall be the closing date for
receipt of applications from
candidates in India ( and ot

o7 - lthe closing date prescribed thei Prefere

those whio:possess Degree with'
Science; ‘Matliematics, Commerce,
Statistics,Economics, - e i
| Note: 2. Qualifications are relaxabie at’ e
the disctetion of the Staff Selection
Commission/Competent Au writy in
case ol candidales otlerwise well - 5
{quslified. -
Note:3.The quulificiutions regurding f
experiénce are relaxablo at the discretion
of
Commission‘Competent Autherity in case | |
of candidates belonging to the Scheduled
Castes/Scheduled Tribes if, at any stage of]
selection the StafT Selection RS
Commission/Competent Autherity is of -
the opiriion that sufficient number of .- | -
candidates belonging to these- ol
cotununities possessing the requisite ‘
expenience are not likely to be availabie o
fill up the vacancies reserved for them. ’

/

for those in Assam,;. -
Meghalaya, Arunacha
Pradesh, Mizoram, Manipur
Nagaland, Tripura, Sikkim,

. |Ladakh Divisien of Jammu

; .|and Kashmir Statc, Lahaul
'|Spiti District and Pdngj Sub-
Division of Chamba District
of Himachal Pradesh, Union
Territory of Andaman,
Nicobur Ishands or Union
Territory of Lakshadweep)
Note 2: The crucial date for
determining the age limit in
the case of candidate from
Employment Exchange shall
be the last date upto which
the Empleyment Exchange
are asked to nominate
candidates

(Relaxable for Govt. scrvants

instructions or orders issued -

Note 1: The crucial date for

ume o| " No. of Posts Classificution Scule ol puy Whether seleclion-cum-
he P o senfority/ selection by merit
2 ' 3. 4.4 o 5 .
1152 General Central Rs.4500-125- Selection-cum-senior oy
(2000) Service, Group 'C ' 7000. "
Grade ‘B |Subjcet to variation Non-Gazctted,
dependent on _ |Non-Ministeria] .
workload.
Whether benefit of added - Age limits for direct Educational and other qualifications
Years of service are admissible  recruits required for direct recrulits,
under rule 30 of the Centraj )
Clvil Service Pension) Rules,
1972.
6 ' 7 L 8
Not applicable - [Not exceeding 27 years Essential:

’

(8)Degree of 8 recopnised Univeisigy:

Depittmént of Electronics in
chjye..r'_riitjéﬁ"t’:dﬁlj_';dia .

© A'spéed'of ot less thin 8000 key
depressions per Hour for data entry
work,'y " L .
(d')Shpu]‘dquahf) in the Personal

)

1y

[T

A

nce will be given to

the StafY Selection .

]
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1

M

74 (."tht_,hgr ageand l Period of |
/o educationg) ...|probation;
PR 5 - ualifications " yifl any

4 Prescribed for direct
o ’recrults will apply in|
: i the case of

Method of recruitment
whether by direct
vecruitment op by

promotlon or by
deputatlon/absorption and
percentage of (he post to be
filled by varioys methads
T T )

2 (Two) B_vpromotion failingwlu’ch Pre?;mtion: Data Entty Operator
vears for | by direct recruitment

Grade . * A" wigpy S years regular
direct /absomtion and failing both

fecruits. | by deputation. DcQut:;llon: Central/State
‘ (Short térm vacancies wil| Government Employees holding

be filled by " janalogous Posts or with 5 (five)
promation deputatiop, only) |years regular service in the pay

— N
In casc of Fecrtitment by : N

promoti on/dﬁputaﬂon/a'bsorpllon
» 8rades from which

-prorﬁol!on/depu(atlon/absorptlon
; e.. ..

I e ‘ €qQuivalent, pos.&essing experience

. 1. oo e
_ The depanmema! officers in the AR PR
- teeder category who areinthe

. |direct line of promotion sha] not
be eligible for consideration fyr
appointment op, deputation,

8ppointment by
deputation/absorption_shall not be
exceeding 56 yearg on the closing

eipt of plications),

l
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U

Ifa Departmental Promotion Committee exists, what {s Circumstances in which UPSC is (o be

. 1t composition. consulted In making recruitment.

) 13 ‘ ‘ 14 o
{LGroup 'C' De artmental Promotion Commnittee for . No ' :

Office of Registrar General ndia; '

1. Deputy director/Under Secretary (Administration.) A ‘

. ' - Chalrman ‘ ' . . 0

2. Agroup ‘A’ officer from EDP cadre nominated by . IR ;
Registrar General, india - Member - )

3. Agroup ‘A’ Central Government Officer of other : - ' I
Mjnishy/Depamnpnt of Government of India, ¥ ) : : - .

. preferably belonging to Scheduled Castes/Scheduled oS

" Tribes -Member L " o

. |0.Groyj l"C"De artmental Promotion Committee for Ul 853 X e
- |Office-of - the Dircctor of Census Opcrations: fooiin \

1." Deputy Director of Census Operations or Assistant

.. Director of Census Operations (Technical) S R
-Chairman = D
) 2. Deputy Director of Census Operations or Assistant : P
g - Director of Census Operations (Technical) Tk
-Member ‘

i 3. Agroup ‘A’ Central Government Officer of other
s A Ministry/Department of Government of India ."a
‘ ;' B ﬁ"efgrgblx helongingSchcduledCa,%gps/Schcduled BRAINE
A | lAribes -Member - - v -
) I (F.No. A-12032/38/99-Ad 1)
. ¢
v - T )
! ) (J.K Bauthin) F)
’ : Registrar C¢ncrnl, Indin
TO, ' : : . ' \
0 The Mahager, _
o S Government of India Press,
AN Mayapuri, Ring Road,
o New Delhi.
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No.2/8/2001-PI§
Govarnment of Indiy
Mlnlstry of Personnel, Public Grlovances & Penslons

Department of Personnel & Training ‘f‘ TSRS ; ‘.'.l?:);"
- B o i
PR New Dolli, the /. May, 2001,
"y "OFFICE MEMORANDUM i
AR o ,
20 A G'l‘lb]acf Ophmlsallon o! direct recrullmen‘l.t.(z clvitian pos}s ‘
A0

The Finance Minisler while presenting the Budgel k;r 2001-2002 has stated - .

that “all requiretnents of recrultinent will be scrutinised 1o ensure that fesh recrultment

i3 limited to 1 per cent of total clvillan stalf slt‘englh. As aboul 3 per centof stall relire

every year, this will red.uceA the manpower.by 2 pef",cen\ per annum achlev:\ng a

reduction of 10 per centin five years as announced by the Prime Minister™.

1.2  The Expendilure Reforriis Commission had a'lso copsiderédx‘tho issue and had
“recommendad ‘fonnulate: Annual_ Direct
Recrultrient Plans:tlirough the mechanlsm ol‘Sc:,eenlng ._Comm!ileé's o

that .each’ '"Ministry/Depariment. may.

.
+ 8

<

21 All Min!slﬂea/Depattmen!s are accordlngly Jequested \o prepare Annuaﬂ Direct
“Recrulttnent Plans covering the requiternents of all cadies, whe\}m
Mmlstrleepartmenl itself, or managed by the Depamnenl of Pefsonﬂmﬁmg‘
" elc. The task of preparlng lhe Annml Recrullmenl Plan will be underlaken In each
MmlstryIDeparimenl by a Screening Commitles headed by the, Secretary of that
Mlnlstrleeparlment wulh lhe ‘Finaiclal Adviser as;a Member and JS(Admni;) of the, '
Depanmenl as Marber Secretaryr

The Commllled would also have ohe senlor v:ﬂ'

representative each of the Deparlmenl of Personnel & Tralning andmof
WWTNB e Annual Recruitment Plans for vacancies' in Groups B “C' and
‘D*'could be cleared by lhls Commmee self, in the case of Group .y Servlces the
nnual Recrullment Plan would be cleared by a Committee haaded by Cabinet
Secrelary wlth Secretary ol the: Department concemed Secre(ary(DOP‘D and’
t Secretary(Expe: dllure) aerombors

CQI\‘d./—--r

ot

S




12 b
\
o i 22 While ptepmmg the Annual Recruliment Plans", tha conceined Scroening
pif - ~ Comniillees would ensure thal direct racruitment does not in any case exceed 1% of

the lotal sanctioned strength of the Departinent. Sinca about 3%'01 stalf rolire every

year, this would translale into only 1/3" of the direc! recruitment vacanclas occurring In
each year being filled up. Accordingly, direct rectullmenl would be limiled 1o 173" of

the diredl recrultment vacancles arlsing In 11 year subject to a further celling that this

does nol exceed 1% of the total sanclioned strength of the Depariment. While
examining lhq vacancies to be filled up, the functional needs of the blgt:l\isalion Md

be ciltically examined so that thers Is flexibility In filling up vacancles In various cidies
dﬁendmg upan thelr relative functional need. To amphly In case an organls:’;o\n
needs Galn posis o be filled up for su!etylsecumy/opem\lonnl consldemﬂons a

conespondlng reduction in direct recrultiment In other cadres of the organisallon may .

M

be done.mlh a view to reslricling the overall direct recrultiment to one-third of
.,‘,;\Eqan,cle_s meant for dlrect recruitment subject to the condilion that the total vacancies| :
PrBWESEﬂFTIIin up~shiould be within the 1% ceiling. The.remaining vacancies -~ o
meaanor dlrect recmllmenl which are not cloared by the Screening COI—NGBS wlll . {
noibe ﬂlled up by promoUon or o\hetwlse and these posts will stand abolished -

[P \

R

e e A o,

e S,

P

2 3. Whlle the Annual Reciultment Plan would have lo be prepared lmmedna(ely for. 3 '
vacanclos unllclpaled 11 2001-02, the issue of filling up of dhocl mc:ullmonl vam

FUUPURNE LIS R

——
e)dsﬁng on the date of issue of These orders, v/hich are le3s lhan one year old-and for

Q_:f wh 1. recrunment acuon has nol yel been finalised, may also be cntlcaliy roviewed by -~

, _MlnlsﬁleﬁlDepamnanls and plaoed belom the Suocnmg Comml\loos {or.action as.al
-————,——‘—-——ﬁ T

mmve o e DS

,

2 4 "> The' vacancies finally cleared by the Screanmg Commll\eea will be hlled up duly e . :

il applylng the rul mles for reservauon handucapped compasslonale quotas' 'ihereon b

"Ob]ewon C ﬁﬂcale nom the Surplus Cell of "\he Depadment 0 ersonnel—E
Tralning/Director General, Employment and Treining that suitable personnel dig ol

T T e e e —— ) i
- available for appolntment agalist the posts moant for direct recrultmont and only 0

Contd./—
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Rilon o ate. b R

ey

TSR

are not avallabla wilh the Surplus Cell.

7";2;"‘ hr;« w:m“»-.mm-—- d

: thereaﬂér place indents for Direct Recruilment. Recruiting ‘agencies would also not

accept any indents which are not accompamed by a cediticate Indicnting hat the smno
’h\_— ——M

has been cleared by the concemed Screening Committee and that suitable personnel

;
i

3. The other modes of reciuftiment (including that of "promotion’) proscribed in the
Recrul!ment Rules/Servica Rules would, howsver, con(unue to be adhered to as per

lhe provlslons of lhe nolmed Recrultment Rules/Service Rulcs

4, The ptovisions of this Office Memorandum wauld bo applicable to all C'entrél -

Govemment Munlsuleleeparlmonls/o:gan\satio; s Includung Ministry of - Railways
Department of Posts Department of Telecom, aulonomous bodies — wholly or parlly
financed by he Government, slatulory corporahons/bod|es clvilians in Defence” and
- non-combatised posts in Para Mahtary I‘orces-» o e N 0 S

e

5 . Al Mlnlslrlos/DeparUnenls 'ne roque lod o cliculnle the ordors -16‘ their .

altached and subordinale o!hcw« aulonomous bodies, éelc. under lhelr admln s&ralwe

control.  Secretarles of administidtive: Mmistues/Deparlmenls may ensuro Uwal:acuon AV

based on theuoniels is laken Immedlaloly

I

*» 8. - Hindl verslon will follow .t -
> \%:Lf ._S '\
S (Harmder Singh)
e Joint Secrotary to the Govt. of lfidia
‘ . . )
. To, )
1. Al Ministries/Depariments lo the Govenuném,oi India

(as par standard dlstuibutlon list)
2. Chalmmam, RRB, SSC, UPSC and CBAG.

3. All Financial Advisers (By name)

iy

. ﬂi”s' w




